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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2023-2024),
having been authorized by the Committee to submit the Report on their behalf, present
this Ninety-First Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2022-2023) at their sitting held on
19th May, 2023 took oral evidence of the representatives of the Ministry of Social Justice
and Empowerment (Department of Social Justice and Empowerment) regarding pending
Assurances.

3 At their sitting held on 14" December, 2023, the Committee on Government
Assurances (2023-2024) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report,

5 For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
14 December, 2023 CHAIRPERSON,
23 Agrahayana, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT
I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House
and report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The
Ministries/Departments of the Government of India are under obligation to seek
extension of time required beyond the prescribed period for fulfilment of the Assurance.
Where a Ministry/Department is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee
consider such requests and approve dropping, in case, they are convinced that grounds
cited are justified. The Committee also examine whether the implementation of
Assurances has taken place within the minimum time necessary for the purpose and the
extent to which the Assurances have been implemented.

2. The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the time limit for its fulfiiment, dropping/deletion and extension, the
procedure for fulfilment, etc., besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix-1.

5 The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in
a phased manner, to review the pending Assurances, examine the reasons for pendency
and analyze operation of the system prescribed in the Ministries/Departments for dealing
with Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

4, The Committee on Government Assurances (2014-2015) decided to follow the
well established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review the
pending Assurances. The Committee took a step further and decided to call the
representatives of the Ministry of Parliamentary Affairs also as all the Assurances are
implemented through it.

5, In pursuance of the /bid decision, the Committee on Government Assurances
(2022-2023) called the representatives of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) and the Ministry of
Parliamentary Affairs to render clarifications with regard to delay in implementation of
the pending Assurances pertaining to the Ministry of Social Justice and Empowerment






(Department of Social Justice and Empowerment) at their sitting held on May 19, 2023,
The Committee examined in detail the following 24 Assurances (Appendices — II to XXV):

Table 1
SI.No. SQ/USQ No. dated Subject

3, SQ No. 385 Misuse of Funds by NGOs
dated 05.08.2014 Appendix — II
(Supplementary by Shri
Laxman Giluwa, M.P.)

2. SQ No. 239 Home Care Services for Senior Citizens
dated 01.08.2017 Appendix — III

3. | USQ MNo. 523 Old Age Homes
dated 19.12.2017 Appendix — IV

4, USQ No. 604 Maintenance and Welfare of Parents and
dated 06.02.2018 Senior Citizens Act, 2007

Appendix = V

5. | USQ No. 869 Star Ratings to Old Age Homes
dated 24.07.2018 Appendix — VI

6. UsQ No. 3426  dated | Rashtriya Vayoshri Yojana
07.08.2018 Appendix - VII

7 SQ No. 59 Sub-Categorisation of OBCs
dated 25.06.2019 Appendix — VIII

8. USQ No. 480 Commission for Sub-Categorisation of OBCs
dated 25.06.2019 Appendix - IX

9. Discussion on the General | Discussion on General Budget-Demands for
Budget dated 16.03.2020 Grants of the Ministry of Social Justice and

Empowerment

(Shri Adhir Ranjan | Appendix — X
Chowdhury,M.P.)

10. | USQ No. 1401 Creamy Layer Issue
dated 20.09.2020 Appendix = XI

11. | USQ No. 141 Income Criteria for OBCs Creamy Layer
dated 02.02.2021 Appendix — XII

12. | USQ No. 172 Discrimination in OBC Admissions in Central
dated 02.02.2021 Universities

Appendix — XIII

2




13

USQ No. 3303

Reservation Benefit to OBCs

dated 16.03.2021 Appendix — XIV
14, | USQ No. 3406 Sub-Categorisation of OBCs
dated 16.03.2021 Appendix — XV
15. | USQ No. 3426 Discrimination faced by SCs and OBCs
dated 16.03.2021 Community
Appendix = XVI
16. | USQ No. 4429 Issuance of OBC Non-Creamy Layer
dated 23.03.2021 Certificates
Appendix — XVII
17. | USQ No. 4513 Sub-Categorisation of OBCs
dated 23.03.2021 Appendix — XVIII
18. | USQ No. 284 Income Limit of OBCs Creamy Layer
dated 20.07.2021 Appendix — XIX
19. | USQ No. 417 Increase the Creamy Layer Criteria
dated 20.07.2021 Appendix — XX
20. | USQ No. 441 Welfare Schemes for OBCs
dated 20.07.2021 Appendix-XXI
21. | USQ No. 1208 National Commission for De-Notified and
dated 27.07.2021 Nomadic Tribes
Appendix-XXII
22. | USQ No. 2510 Schemes for Senior Citizens
dated 03.08.2021 Appendix-XXIII
23. | USQ No. 3864 SC/ST Scholarships
dated 21.12.2021 Appendix-XXIV
24, | USQ No. 3114 Increasing Income Limit for Creamy Layer in

dated 22.03.2022

OBCs
Appendix-XXV

6.

During the oral

evidence,

the Committee invited the attention of the

representatives of the Department of Social Justice and Empowerment to the long
pending list of 24 Assurances in their Department and enquired about the system of
reviewing/monitoring implementation of Assurances in the Department and the details of




the frequency of meetings held in this regard. The Secretary, Department of Social
Justice and Empowerment briefed the Committee as under:—

“We have a Section in the Department which handles all matters related to both
Parliament Questions and the Parliamentary Assurances. They keep reviewing
Assurances which are pending and we have to seek permission for extension
where it is necessary depending on every six months or whatever time we have
sought for. If we are not able to do that then these assurances are handled by
different divisions subject-wise. Our Central Coordination Division related to
Parliament asks for periodic reports from us. We have a system of review which
I do on weekly basis with the senior officers. Whenever there are huge delays
then we dliscuss the issues of each of the divisions. We refer to the issues and
find out. If you would notice, out of 24 Assurances, 18 Assurances refer to only
2 issues which are major issues. That is why this issue is discussed every
fortnight and every week on how we can handle them. When I get into the
details, I will talk about it. The balance six Assurances are because of
information not being received at the correct time from the State Governments
which we requested. There is a review meeting again next week with all the
Principal Secretaries and Secretaries. Again, we will be asking them that some
of these [ssues are pending for a long time. So, we have this system. But, when
you notice, some of them are major policy issues. In those cases, it is taking
time. Otherwise, if you notice the other Assurances, they are related to some
lack of information from the State Governments."”

7 He further stated as under:-

"T would like to give overall details of 24 Assurances. Of the 24 Assurances,
there are seven Assurances which relate to the issue of Senior Citizens. They
have seven identical topics. Then, there are five Assurances on Sub-
Categorization of OBCs. Then, there are six Assurances which relate to the
broader issue of creamy layer in OBCs. So, there are 18 assurances on 3 issues.
If those 3 issues are discussed, these 18 assurances will become clear. We have
fulfilled one of the remaining 6 Assurances. Implementation Report for the same
has been sent. In one Assurance, a CBI case has already been registered. This is
our mistake. We should have told you that a case has been registered so now
nothing can be done from our side. One Assurance was the issue of collection of
data from States. Actually we had given data of 31 out of 35 States and Union
Territories. Somewhere one or two States/UTs data is missing. That's why I
would like to request that you can take a view as to whether the Assurance
should be continued or not. From our side also we can give you a formal letter in
this regard. There are two more cases. One Assurance Is related to National
Commission for Backward Classes. This is a commission in our Ministry. There is
one pendency in it for a long time. We are following up with the Commission
about what to do about that. As regards last Assurance, Chamber of Commerce
has given a report. We will look at the Assurance again in the Department to
see as to whether the Assurance is worth continuing or not because it is just a
recommendation given by a private body, an industry association. This is the
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Information about the balance 6 Assurances. This is a summary of these 24
Assurances”

8. Subsequently, the Ministry of Parliamentary Affairs laid Implementation Report in
respect of one Assurance mentioned at SI. No. 1 on 02.08.2023 on the floor of the
House. Further, In view of the explanations submitted by the representatives of the
Ministry, the Committee acceded to the request of Department of Social Justice and
Empowerment to drop five Assurances mentioned at Sl. Nos. 7, 8, 13, 14 and 17 in the
above list at their sitting held on 19.05.2023.

Observations/Recommendations

9. The Committee note that 7 crucial Assurances out of 24 Assurances of
the Department of Social Justice and Empowerment taken up by them, the
Ministry have since implemented one Assurance mentioned at Sl. No. 1 though
after a delay of nine years. Further, In view of the explanations submitted by
the representatives of the Ministry, the Committee acceded to the request of
Department of Social Justice and Empowerment to drop five Assurances
mentioned at Sl. Nos. 7, 8, 13, 14 and 17 in the above list. The Committee
further observe that out of the above 24 Assurances, as many as 18
Assurances are still pending for implementation with some of them even after
a lapse of time ranging from more than two years to six years. Although the
Ministry are stated to have been conducting weekly meetings of senior
officers in the Ministry to review pending Assurances, the inordinate delays in
the fulfillment of the Assurances reveal the shortcomings of the Ministry’s
extant system of monitoring. The Committee, further, observe that the
existing mechanism put in place by the Ministry for fulfilling the Assurances
especially those involving other Ministries/Departments is far from effective
and needs to be strengthened. Needless to mention, the utility and relevance
of an Assurance are lost if there is inordinate delay in the implementation of
the same. The Committee are of the view that the issues pertaining to Social
Justice and Empowerment are some of the iriost important issues being faced
in the country and more concerted efforts are required to implement those
Assurances. Moreover, time bound fulfillment of Assurances restores the
people’s faith in the governance. The Committee understand that
implementation of some of the Assurances especially those pertaining to
policy matters and matters which require co-ordination with other Ministries
/Departments concerned may require time and may be difficult to be
executed within the prescribed time limit. However, sustained efforts need to
be made to implement the Assurances which are solemn Parliamentary
Obligations. The Committee hope and trust that the Ministry will make
concerted efforts in this direction and scale up co-ordination with all
concerned for expeditious implementation of the pending Assurances. The
Committee also urge upon the Ministry to furnish the Minutes of the review
meetings held in the Ministry from time to time for monitoring the Assurances
as it will help the Committee in measuring the progress of the Department of
Social Justice and Empowerment with regard to implementation of
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Assurances. Further, it would act as an accountability tool and useful review
document.

II. Review of the Pending Assurances of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment)

10. In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Social Justice and Empowerment
(Department of Social Justice and Empowerment) which have been critically
examined / reviewed by them at their sitting held on 19.05.2023.

A. Home Care Services for Senior Citizens/Schemes for Senior Citizens

(1) SQ No. 239 dated 01.08.2017 regarding "Home Care Services for Senior
Citizens ' (SI. No. 02)

(2) USQ No. 523 dated 19.12.2017 regarding "Old Age Homes' (S. No. 3)

(3) USQ No. 604 dated 06.02.2018 regarding "Maintenance and Welfare of
Parents and Senior Citizens Act, 2007' (Sl. No. 4)

(4) USQ No. 969 dated 24.07.2018 regarding " Star Ratings to Old Age Homes'

(Sl. No. 5)
(5) USQ No. 3426 dated 07.08.2018 regarding " Rashtriya Vayoshri Yojana' (SI.
No.6)

(6) General Discussion dated 16.03.2020 (Shri Adhir Ranjan Chowdhury, M.P.)
regarding National Policy for Senior Citizens' (SI. No.9)

(7) USQ No. 2510 dated 03.08.2021 regarding *Schemes for Senior Citizens'
(Sl. No.22)

11.  In reply to the above said Questions, it was stated that the Ministry is considering
a proposal for rating of Home Care Services for Senior Citizens and registration of such
Service Providers. It was also stated that pursuant to the observations of various judicial
fora and National Consultation Meet held in August 2016 and Recommendation of the
Group of Secretaries on Education and Social Development constituted by the
Government, suitable amendments to the provisions of the Maintenance and Welfare of
Parents and Senior Citizens (MWPSC) Act, 2007 are under consideration in the Ministry.
Further, it was stated that keeping in view the changing demographic pattern,
socioeconomic needs of the senior citizens, social value system and advancement in the
field of science and technology over the last decade, a new National Policy for Senior
Citizens is under finalization to replace the National Policy for Older Persons 1999,

12.  Givind an update on the efforts made to implement the Assurance, Department of
Social Justice and Empowerment in their Status Note furnished in May, 2023 has stated
that Draft Cabinet Note on the National Policy for Senior Citizens, approved by Hon'ble
Minister for Social Justice and Empowerment after due consultation with related Central
Ministries/Departments, has been presented before Cabinet for approval which is
presently under consideration of the Cabinet Secretariat. Further, the Maintenance and
Welfare of Parents and Senior Citizens (Amendment) Bill, 2019 has been introduced in
the Lok Sabha on 11.12.2019 and the Official Amendments to the Maintenance and
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Welfare of Parents and Senior Citizens (Amendment) Bill, 2019 is presently under
consideration of the Cabinet Secretariat.

13.  On being asked about the reasons for delay of more than six years and the slow
pace of completion of the Assurances, the Secretary, Department of Social Justice and
Empowerment during oral evidence stated as under:-

"There should be an institutional framework for this. I am not saying no to that.
The main point I want to make is that the training programs for geriatric care givers
and the different schemes are running independently. This is regarding the formal
Policy and Amendment to the Act.”

14, The Committee observed that the Bill has not yet come to the Parliament. When
the Committee enquired about the reason for this delay, the Secretary, Department of
Social Justice and Empowerment replied as under:

"This bill was introduced in the Parliament on 11 December 2019. It was referred to
the Parliamentary Standing Committee. The Report of the Parliamentary Standing
Committee was received in February 2021, When we received this Report we
included all the suggestions of the Parliamentary Standing Committee in the Official
Amendment and then sent a Cabinet Note. We had a meeting with the Ministry of
Home Affairs. They suggested some more changes. We have also changed that by
making an Official Amendment to the Amendment Bill and sent that again. This is
under consultation with the Central Secretariat and PMO.”

15. The Committee then enquired as to whether after getting the Standing
Committee's recommendations, the Department prepared new Amendments and sent
them to the Cabinet. To this, the Secretary, Department of Social Justice and
Empowerment replied as under:-

"We sent it for approval in the form of Cabinet Note. Then again a suggestion came
to us, so we sent it with those suggestions. It is under consideration. There are
certain suggestions that are coming. We are just examining those."”

Observations/Recommendations

16. The Committee note that 7 crucial Assurances on an important
and sensitive issue relating to formulation of a National Policy for Welfare of
Senior Citizens are pending for implementation despite a lapse of more than
six years. The First Assurance on the Subject was given way back in August,
2017 i.e more than 6 years ago. Thereafter, 6 similar Assurances were given
one after another in the years 2018, 2019, 2020 and 2021. During oral
evidence, the Secretary, Department of Social Justice and Empowerment
while explaining the reasons for non-implementation of these Assurances
submitted that finalisation of the Draft National Policy for Senior Citizens
(NPSrC)-2016 which is going to replace the National Policy on older Persons
(NPOP)- 1999 and Maintenance and Welfare of Parents and Senior Citizens
(Amendment) Bill to modify the Act took time as it was an extensive and
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lengthy exercise which involved consultations/discussions with experts,

Ble Bovernments and obhar dalahaldare. Duving ol auidanca the

Committee were also apprised that after extensive consultations the Cabinet
Notes have been prepared and they are under consideration and further
consultations are going on. The Committee were further informed that in the
meantime, the Ministry have taken up various measures with regard to the
well being of senior citizens keeping in view the changing
conditions/circumstances. Notwithstanding the explanations of the Ministry
in the matter, the fact remains that the implementation of Assurances on an
important subject like the one in the instant case has been inordinately
delayed for more than six years and the reasons for the delay given by the
Department cannot justify the same. Moreover, in the opinion of the
Committee the interim measures taken by the Ministry cannot be the
substitute for the requisite National Policy for Senior Citizens. The
Committee's scrutiny of the sequence of events has revealed that the
Committee's 73rd Report (16th Lok Sabha) and 55th Report (17th Lok Sabha)
on the same subject were presented to Lok Sabha on 05.04.2018 and
15.03.2022 respectively wherein the Committee desired that the
Department/Ministry should treat the issue as a matter of utmost importance
and expedite fulfilment of the Assurance. Thus, the Department could have
made concerted and co-ordinated efforts at least from 2018 onwards to
expedite implementation of these Assurances. The Committee can hardly
overemphasize the need for a proposed National Policy for Senior Citizens as a
valuable human resource for the country towards creation of an environment
that provides them with equal opportunities and enable their full contribution
to the society at large. Stressing once again the significance of an Assurance
given by the Minister on the floor of the House and considering the emergent
and imperative need of the subject, the Committee once again recommend
the Department of Social Justice and Empowerment to make sincere and
vigorous efforts to expedite fulfilment of the Assurances.

B. Discrimination in OBC Admissions in Central Universities

USQ No. 172 dated 02.02.2021 regarding ‘Discrimination in OBC Admissions
in Central Universities’ (SI. No. 12).

17. In reply to USQ No. 172 dated 02.02.2021 regarding ‘Discrimination in OBC
Admissions in Central Universities', it was stated that the National Commission for Other
Backward Classes (OBCs) have received complaints from 09 different persons regarding
discrimination in OBC admissions in various Central Universities. Out of these, 08
complaints have been disposed of while reply is yet to be received in one case from Dr.
Hari Singh Gour, Central University, Sagar, Madhya Pradesh.,

18. During oral evidence, the Secretary, Department of Social Justice and
Empowerment explained the reasons for delay in implementing the Assurance as under:-



"One complaint is pending. We will follow up with the National Commission for
Backward Classes. We do not ask for information directly from anyone. This is
aone through the National Commission for Backward Classes, ”

Observations/Recommendations

19. The Committee note that an Assurance which concerns an important
issue regarding Discrimination in OBC Admissions in Central Universities is
pending from February 2021 despite the fact that the task involved is only
collection/compilation of information from National Commission for Backward
Classes (NCBC) a constitutional body under the Ministry of Social Justice and
Empowerment itself. The Committee feel that it is a matter of concern as to
why the Ministry/Department should take so much time just for collecting
information from a body under their own charge. The Committee feel that the
reason attributed by the Ministry for delay in implementation of this
Assurance lacks conviction in today's era of instantaneous data management
through software packages. The Ministry should have put in place a
system/software package for obtaining/compiling all the requisite
information/data from their implementing agencies. The Committee
recommend that the Ministry must utilize all the modern/latest technologies
and software packages to track the implementation of various complaints and
collect the requisite information relating thereto at every stage not only for
removing hurdles in timely redressal of grievances/complaints but also for
time bound implementation of Assurances.

III. Implementation Reports

20. As per the Statement of the Ministry of Parliamentary Affairs, Implementation
Report in respect of the Assurance mentioned at Sl. No.1 has since been laid on the

Table of the House on 02.08.2023.

NEW DELHI; RAJENDRA AGRAWAL,
14 December, 2023 CHAIRPERSON,
23 Agrahayana, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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Chapter 8

| Assurances |

8.1 During the course of reply given to a question or Definition

a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it 1s clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
fulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire
process beginning from culling out of assurances from
the proceedings of the House to the submission of
Implementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances.

o)

Time limit for
fulfilling an
assurance

Online Assurances
Monitoring System
(OAMS)

sl



Culling out of
Assurances

Deletion from the
list of assurances

Extension of time
for fulfilling an
assurance

Registers of
Assurances

8.4 When an assurance is given by a Minister or when

g FIES]GH]Q Ofﬁﬂﬂr, disadts the Covernment to furnish

information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section

/]



8.7.2 Even ahead of the receipt of communication from

the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever,

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

} 2.

Role of Section
Officer and Branch
Officer

Prooedure for
fulfillment of an
assurance



Laying of the
Implementation
Report on the Table
of the House

Obligation to lay a
paper on the Table
of the House vis-a-
vis assurance on the
same subject

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at*OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy ofthe Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2

|3



8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the

assurances to be dropped or retained for implementation
by the Government.

Committtees
on Government
Assurances

RSR 211-A
LSR 323, 324

Reports of the
Committees on
Government
Assurances

Effect on assurances
on dissolution of
the Lok Sabha
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Statement referred to in Reply to Lok Sabha Starred Question No. 385 for 5-08-2014 b

The Government provides grants-in-aid to Non Government Organisations (NGOs)
working for implementing various Schemes for welfare of Scheduled Castes, Other
Backward Classes, Senior Citizens Victims of alcoholism and substance abuse and Persons
with Disabilities.

The details about number of NGOs, funds sanctioned/released and utilized Scheme-
wise, State-wise during each of the last three years and current year is given at Annexure-I
hereto. Twenty-six cases of alleged misuse of funds by grantee NGOs have come to the
notice of the Government. The details of NGOs who were allegedly found misusing funds
and the action taken against them in the matter is given at Annexure-I1 hereto. The Ministry
ensures monitoring of the schemes to enhance transparency and accountability in the
following manner:

(i) Fresh/subsequent releases of grants to implementing agencies during a year are made
only on receipt of Utilization Certificates in respect of previous year’s grants.

(i) Review of schemes/programmes by the officers of the Ministry during their visits to
the States.

(iii) The schemes / programmes implemented through NGOs are also monitored by
respective State Governments/UT Administrations,

(iv) The Ministry sponsors evalvation studies from time to time through independent
evaluation agencies, inter alia, to check proper utilization of funds by the
implementing agencies under various Schemes / Programmes ar.ld.

(v) Inspection of NGOs across all States / UTs by officers of the Ministry.

In the event of proven misapproprition of funds by an NGO, the Ministry initiates
action to blacklist that NGO.
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XL Free Coaching for SC and OBC students.

Sl Name of FUNDS SANCTIONED AND UTILIZED --- (Rs. in Laki)
No. State/UT 2011-12 2012-13 2013-14 2014-15
(Upto 31-07-2014)
No. of | Sanc Utilized | No. of | Sanc Utilized | No. of | Sanc- Utilized | No. of | Sanc- | Utilized*
3 NGOs | tioned NGOs | Tioned NGOs | tioned NGOs | tioned
1 Delhi 2| 130.98 4451 0 0 0 b 21123 45.24 2 10.18 10.18%
2 Gujarat 0 0 0 0 0 0 2 31.50 0 0 0 0
3. Haryana 0 0 0 ¢ 0 0 1 16.74 8.37 1 8.37 8.37*
4 J&K 0 0 0 0 0 0 1 13.38 13.38 0 0 i
5 Kamataka 0 0 0 0 0 0 0 0 0 0 0 0
6 Kerala 1.1 2712 . 13.56 0 0 0- i 27.81 13.56 0 0 0
i M.P. 0 0 0 1 24.00 0 6.00 | 106.39 18.00 ] 6.00 6.00%
| 8 Maharashtra 1| 19.12 9.56 0 0 0 4 75.35 17.24 21 21.93 7.68%
9 Manipur 0 0 0 0 il 1470 1735 i 735 7.35 |
10 Odisha 0 0 0 0 0 0 0 0 0 0
11 Rajasthan 0 0 0 0 2 2737 0 0 0 0
12 Tamil Nadu 1 8.25 8.25 ] 0 0 0 0 0 Q 0 0
13 U.P. 1| 2657 1w 1 8.50 8.59 2 47.00 0 2 33.50 Q
Total 6| 212.04 93.85 2 32.5% 8.59 26'| 577.47| 123.i4 9| 8733 39.58* |
* 2nd instalment released as reimbursement.
I11. Babu Jagjivan Ram Chhatrawas Yojna (BIJRCY)
. in lakh
[ 1No State/UT mgﬁ“ )
- § No., of NGOs Sanctioned Utilised
b 1 Assam 2 309.6 0
2 Bihar 1 162.00 0
3 Gujarat ] 67.17 0
4 Haryana | 158.4 0
5 Madhya Pradesh 1 180.00 0
6 Maharashtra B 4 495.24 0
7 Manipur 2 177.91 45.00
8 U.P. ] 28.59 0 O
Total 13 1578.91 45,00

(No Grants-in-Aid were sanctioned during the years 2011-12 and 2012-13)
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V. Assistance to Voluntary Organizations working for Other Baclovard Classes.

_(Rs.in Vak=h)

14

SL [ Name of State 2013-12 2012-13 201214 ST
No. B _ - | . " {(Upte3i07014) x|
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V. Assistance for Prevention of Alcoholism and Substance (Drug) Abuse.

(Rs. in lakh)
S.N | Name cf the
o. | States LJT 2011-12 2012-13 2013-14 2014-15 (upto 31.07.2014)
No.of | Sanctio | Utilized | No.of | Sancio | Utilized | No.of | Sancio | Utilized | No.of | Sancti | Utilized
.- . - NGQs_| ned NGOs | ned NGOs | ned NGOs | oned
1 | Andhra ® radesh 4 166.81 | 156.81 6 3673 | 36.73 14 16542 | 165.42 0 0.00 0.00
2 | Bihar 10 150.11 | 160.11 ] 3340 | 3340 12 13119 | 131.19 2 1729 | 17.29
3 | Chhatisgr arh 2 35,61 3561 i 9.42 9.42 1 3.93 3.93 2 2121 | 2121
4 | Goa * 1 1046 | 10.46 1 352 352 0 0.00 0.00 0 0.00 0.00
5 | Gujarat ] 5546 | 55.46 2 6.62 6.62 2 38.39 38.39 1 360 3.60
6 | Haryana 10 9226 92.26 6 62.82 | 62.82 4 65.64 65.64 2 1232 | 1242
7 | Himachal Pradesh ] 37.37 37.37 2 15.84 15.84 3 2228 | 22.28 0 0.00 0.00
8 | Jammu & 0 20.00 | 20.00 0 0.00 0.00 0 0.00 0.00 1 1814 | 1814
Kashimir . Lo
9 | Jharkhancall 1 491 4.1 1 .00 6.00 1 6.91 8.61 0 0.00 0.00
10 | Kamataka 21 270.28 | 27028 14 17546 | 175.46 13 118.84 | 118.84 4 3017 | 3017
11 | Kerala i% 164.10 | 164.10 10 7685 | 78.85 | 16 130.69 | 13069 7 67.73 | 67.73
12 | Madhya Pr—adesh 5 14373 | 143.73 8 61.25 | 61.25 1 107.06 | 107.06 1 7.8 7.38
13 | Maharashtr—a 4 40108 | 401.09 26 | 27145 | 27145 13 790 | 41718 |\ & 2449 | 2448
14 | Orissa 22 26055 | 250.55 E] 128.09 | 128.08 7 20689 | 296.89 3 2603 | 2693
15 | Punjab 13 151.04 | 451.04 ) 115.76 | 115.78 2 3161 3161 1 9.08 9.08
i6 | Rajasthan 9 10380 | 103.80 8 101.73 | 101.73 [T | 15946 | 159.46 2 1321 | 132
7 | Tami Nadu 35 | 23470 | 23470 | 13 | 13836 | 13836 | 1z | 10742 | 10912 | 2 | 1050 | 10.50
18 [ UtterPradessh 21 264.77 | 264.77 9 16395 | 163.06 19 207.36 | 207.36 7 60.96 | 60.96
19 | Uttarakhand 3 3016 | 30.16 2 2926 | 29.26 2 3378 | 3378 i 0.00 0.00
20 | WestBengal 5 161.76 | 161.76 3 2243 | 2248 9 130.00 | 130.00 2 2179 | 21.79
E 21 | A&N slands 0.00 6.00 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00
22 | Chandigarh 0 0.00 0.00 0 0.00 0.00 5 0.00 0.00 0 0.00 .00
23 | D&N Haveli 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00
24 | Delhi ~ 4 140.03 | 140.03 0 19.33 19.33 0 76.50 | 76.59 2 251 251
25 | Daman &Diu 0 000 | 0.00 0 0.00 0.00 0 0.00 0.00 0 0.00 000 |
26 | Lakshadweep 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00
27 | Puducherry i 0.00 0.00 0 0.50 0.50 0 0.00 0.06 0 0.00 .00
Total (ROC) 245 | 2880.00 | 2865.C0 | 155 | 1490.85 | 1480.85 | 202 | 2250.35 | 226025 | 43 | 247.31 | 34731
1 | Arunachal Pr. L 9.95 9.65 ) 0.00 0.00 1 19.90 19.80 0 0,00 7.00
Assam 1 128.86 | 128.86 56.61 5661 7 6435 | B4.35 0 0.00 .00
3 | Manipur i) 25045 | 250.45 14 137.60 | 13760 i 95.88 | 95.58 7 10665 | 10566




i L;aegmiaya_ S } 2 2006 | 006 1 hes 1 ':ig-ij""z"_ § '""r i , 'f}fbﬁ'"l W
T | wizoran | © 145.60 | 14580 | 3 3367 | S 3 B3 |z | 0 | o | de
5 | Magaland 3 7469 | 7498 5 284z | a2 i 3.48 348 | 1 " 548 | &g
7 | Trpwe f 0.00 6.00 0 0.00 056 a | 600 0.00 T )
s_L% i 1493 :"i'Ea“é n 060 | 000 i 9.85 e48 | 1 _ll 955 i 9.95

Total (NE) 51 | 646.04 | 445.04 37 [ 31100 | 31109 | 29 | 20055 | 20055 | O [ 12278 i 12279

Total (ROCIE) 309G | 3583.0F | 253048 | 177 | Aitiat 1“-?@-;‘;.5:5_*’1*333“ VaBi0 60 | 25000 | @2 [ -mi.m'i 75007

2|

. | ) o= L M e e
* Amownt reieased during 20611-15 is for the prepesals of NGOs pending for the .V 201514,
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+ 21 | Andaman & - - - - - - - -

Nicobar -

22 | Chandigarh - - - - B E - =

23 | Dadra & 1 3.00 - - 1 225 - -
Nagar Haveli

+ 24 | Daman & diu - - - - - - - -

25 | Delhi 2 16.65 3 49.50 3 37.88 - -

26 | Lakshadweep | - - - - - s - .

27 | Puducherry - - - - . - - .

28 | Arunachal - - - - - - - -
Pradesh

29 | Assam 10 180.25 11 223.75 =13 313.95- - -

30 | Manipur - - - - - - - -

31 | Meghalaya - - i 21.57 - - -

32 | Mizoram - - - - 1 4.50 - -

33 | Nagaland - - 1 18.50 - - 1 6.60

34 | Sikkim - - 1 7.25 - - - -

35 | Tripura - - 1 11.25 3 2669 | \- -

36  Telangana - - - - - - - -

TOTAL 63 | 1534.44 | 95 | 144879 | 85 | 1470.75 6.60
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22 | Manipur 13| 19106 | 191.08 19 128.05 | 128.05 21| 324.80 324.80 7 22.96

23 | Meghalaya 5 6399 | 63.99 3 79.86 | 79.86 1 15.45 1545 1 8.02

|_24 | Mizoram 2 2267 | 2267 1 5.89 5.89 1 2.03 2.03 1 20,03
25 | Nagaland 0 0.00| 0.0 0 0.00| 0.0 0 0.00 0.00 0 0.00

26 | Odisha 43 605.58 | 605.58 4 399.85 | 399.85 39| 60858 608.58 3 18.85

27 | Puducherry 1 12.65 | 12585 1 12.05 | 12.05 1 6.28 6.28 0 0.00

28 | Punjab 9 907.64 | 97.64 7 4172 | 4172 2 13.54 13.54 2 8.81

29 | Rajasthan 16 144.45 | 14445 22 111.67 | 111.67 25|  159.19 159.19 3 7.34

30 | Sikkim 0 0.00 0.00 0 0.00 0.00 0 0.00 0.00 0 0.00

31__| Tamil Nadu 33 405.10 | 405.10 22 199.87 | 199.87 32| 37541 375.41 7 2268

32 | Tripura 2 10.66 | 10.66 2 12.56 | 12.58 2 25.14 25.14 0 0.00

33 | Uttar Pradesh 39 507.64 | 597.64 48 503.76 | 503.76 49 | 590.02 590.02 7 25.34

34 | Uttrakhand 7 63.83 | 63.83 8 45.35 | 4535 61 2195 27.95 3 22,61

|35 | West Bengal 32 544.52 | 54452 33 342.72 | 342.72 35| 33770 337.70 3 12.90
Total 498 8628.21 | 8628.21 518 4699.11 | 4699.44 548 6364.09 | 6364.09 108 789.64
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o No. 385 for_aspswer on 3-8-2014 bv Shri Laxman Giluwa and

ion of fun

il . e Ll e L i e

P51 TMame of NGO against | Nature  of | Action taken I
_i__"?u. vhom cosaplaint made | Complaint - ey Sen—
i B.S. Public 2choel, Vill | Running fake | On roceipt of complaint, GIA was siopped (o thig NGO pending report from Dinis Giovt, Thag
i paahiyanwali, NGO, slaie Govi. nﬁ:w inspection recommmendud GIA, However jeeanily, the p{'d)je t g dngneated by
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Action taken

SI. Name of the NGO Nature of Complaint

No.

T Shri Gopal Shikshan And Samaj | Use of forged documents.
Seva Samiti, MURENA.
(Madhya Pradesh)

Further Grant-in-aids to
these NGOs have been

8 . | Kamla

Swasthya Evam Shiksha
Prasarak Samiti. MURENA,

Use of forged documents.

withheld and notices have
been issued seeking explanation

Shiksha Samiti (Dethi)

Madhya Pradesh as to why these NGOs should
9, Pawan Gramin Samaj Sewa Samiti | Use of forged documents. not be blacklisted.

MURENA (Madhya Pradesh) =
10. Akanksha Bahuddeshiya Sansthan | Not working as per norms.

(Maharashtra) "
11 Saint Sainath Modern Public | Misuse of funds. The NGO has been blacklisted.

Assistance to Disabled Persons for Purchase/Fitting of Ald and Apnliahces.(ADIP).

S.No.

Name of the NGO's

Nature of Complaint

Action taken

12

Dhalophar Rural Development
Centre, Karimganj, Assam

Non holding of camp in the
District from the Grants
received for the purpose.

State Govt. of Assam and the NGO have been requested on 11.10.13 to
furnish copy of register of beneficiaries, Bank Statement from 1.03.2013 to
20.06.2013, Disability Certificate & Income Certificate of beneficiaries.
Reminder issued on 4.05.2014.

13 | Patel Nagar Vikas Samiti Lucknow, | Non utilization of Grant in | Nedal Officer in the Ministry directed to carry out inspection..
UpP Aid released in 2011-12.
14 | DDRC, Almora Adverse inspection report | Modal Officer in the Ministry directed to carry out inspection.
(Manav Kalyan Samiti) | received from Director,
Uttarakhand National  Institute  of
Visually Handicapped. -
15 | DDRC, Haridwar (Happy Family | Discrepancics observed in | Inspection was conducted by the Nedal Officer of the Ministry. Inspection

Healthcare
Association)

& Research

the income of beneficiaries
and submission of fake
bills.

report has been received and examined following which the Chief Coatroller
of Accounts has been requested on 02.05.2014 for conducting a special andit
of the NGO’s accounts.
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DEENDAYAL DISABLED REHABILITATION SCHEME

S.No. Name of Organisation Nature of complaint Action taken
20. | Action for water and Rural NGO is not working properly.. Matter referred to the State Government.
" | Development, Tamil Nadu
21. | Handicapped Development Council, | NGO is not working properly. A letter was sent to District Magistrate.
Agra Complaint was found to be baseiess.
22. | Pt. Deendayal Viklang Kalyan NGO is not working properly. A letter was sent to District Magistrate,
Samiti, Varanasi Varanasi for investigation.
23. | NAB, Firojpur, Rajasthan NGO is not working properly. A letter was sent to State authorities for
investigations.
24. | Indian Institute of Rural | Organisation is run “by “powerful | Letters were sent to District Collector and
Reconstruction and Social Change, | persons of the area and funds are | Superintended of police for inspection and
Bihar not being utiiized properly. verification. A satisfactory reply has been
received from both the authorities
25. | Institution for the Blind, Delhi Misbehaviour by the Secretary of | Complaint was found to be baseless.
the Organisation.
26. | Seema Seva Sansthan, Lucknow, NGO is not working properly. | Complaint was found to be baseless.
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SHRI KALYAN BANERJEE : Madam Speaker, I am deeply obliged for giving
me this chance. In our country, there are mushrooms of NGOs everywhere. Some
persons become important all of a sudden. If you just check up with them, then

they will say that they are running NGOs. Now the problem is that there are not
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sufficient laws to control the NGOs. I am very happy that the hon. Minister for
Law is also here. Sufficient laws are not there ‘to control NGOs. There is no
‘accountability of these NGOs as well. Nobody knows about it and there is no
procedure laid down in this regard.

I was going through page 12 of the answer given by the hon. Minister. I do
not find, from these answers, any suo motu action taken by the Department for
proceeding against them. They take action only on the basis of the complaints
received. [ have a question to the hon. Minister. Do the Executives initiate
appropriate proceedings against the erring NGOs, specially where politicians are
involved? If you lift the veil, you may find that many politicians are involved.

What steps have been taken by the Executives of the Ministry in this

regard? They take action on the basis of complaints. Complaints are received and
thereafter, the Executives have woken up. I am not blaming you as you have been
here for the last three months. I know the background. The question is whether
the Executives are working on them or not. They should not wake up only on the
basis of complaints received. They have td wake up and initiate proceedings suo
motu. 1 want to know whether steps have been taken on their own in this matter. If
this is so, in how many cases they have taken action and in how many cases are
politicians involved? If you lift the veil, you may find some politicians involved
and steps are required in such cases. I want to know whether the Executives have
taken action in such cases or not.
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GOVERNMENT OF INDIA Aﬂfpﬁ\d}'

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
2 LOK SABHA

STARRED QUESTION NO. *239

TO BE ANSWERED ON 01,0017

HOME CARE SERVICES FOR SENIOR CITIZENS
*239, SHRI A.T. NANA PATIL:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has chalked out any mechanism to regulate home care services
for the elderly being offered by various private firms;

(b) if so, the details thereof; and

(c) the fresh steps taken by the Government to prescribe standards for establishing and
providing quality services to senior Citizens?

ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWARCHAND GEHLOT)

(a) to (c): A Statement is laid on the Table of the House.
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Statement referred to in reply to Parts (a) to (¢) of Lok Sabha Starred Question No,
*139 to be answered on 01.08.2017.

[3] 0 [C] Y@g, SIT. Thig Mmlsﬁ'y 1S consic[erlng a proposal for rating of Home Care Scrviccb
for Senior Citizens and registration of such Service Providers.

- The proposal for rating of the organisations providing Home Care Services to elderly was one
of the recommendations of the Group of Secretaries on Education and Social Development
constituted by the Government. It is proposed to prescribe standards in respect of various
services to be provided by the Home Care Service Providers to the Senior Citizens and to rate
them according to the facilities being provided, through suitable amendment to the
Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007,

One of the main objectives of the National Institute of Social Defence, an autonomous body
under the Ministry of Social Justice and Empowerment, is capacity building. Certification
courses for training Geriatric Care Givers are conducted by NISD and other collaborating
Institutes. -
I) All Regional Resource and Training Centres and other collaborating agencies
providing training to develop geriatric caregivers have been directed to apply
for accreditation as Training Centre for Home Health Aide Qualification Pack
and get affiliated to Healthcare Sector Skill Council ( SSC) under National
Skill Development Corporation (NSDC).

II) Healthcare SSC has also been requested to develop separate Module for
Geriatric Caregivers as the existing Qualification pack of Home Health Aide is
not exclusive for the senior citizens.

I1T) 120 geriatric givers are being trained by Apollo Medskxlls Limited, a unit of
Apollo Hospitals Group.

As per information furnished by National Skill Development Corporation (NSDC), the
Corporation is offering training courses in elderly home care services through two of its
Sector Skill Councils. These are National Skill Qualifications Framework (NSQF) -aligned
courses under the Ministry of Sill Development and Entrepreneurship (MSDE). The details
are in Appendix-I.
As per information furnished by the Ministry of Health &F amily Welfare, in so far as health
care of the elderly is concerned, the Ministry of Health & Family Welfare had launched
"National Programme for the Health Care of Elderly" (NPHCE) during 2010-11 to address
various health related problems of elderly people. The major objectives of the NPHCE are
establishment of Department of Geriatric in identified Medical Institutions as Regional
Geriatric Centres for different regions of the country and to provide dedicated health
facilities in District Hospitals, Community Health Centres(CHCs), Primary Health
Centres(PHCs) and Sub-Centres(SCs) levels through State Health Society. Following
facilities are being provided under the Programme:

e Geriatric OPD, 30 bedded Geriatric ward for in-patient care, etc at Regional Geriatric

Centres.

o Geriatric OPD and 10 bedded Geriatric Ward at District Hospitals.

¢ Bi-weekly Geriatric Clinic at Community health Centres (CHCs).

e Weekly Geriatric Clinic at Primary Health Centre (PHC:s).

¢ Provision of Aids and Appliances at Sub-centres.
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Details of Training Courses offered in Elderly Home Care Services by NSDC.

Appendix-I

PMKVY 1* PMKVY 2%*
Sector Skill NSQF
S1 | Council Name of the QP Level | Enrolled | Trained | Assessed | Certified | Enrolled | Trained | Assessed | Certified | Placed
Domestic Elderly Caretaker
I | Worker (Non-Clinical) 3 0 0 0 0 325 240 208 195 17
' Home Health .
2 | Healthcare Aide 4 4314 4314 42217 2840 3350 2601 2145 1710 1034

*PMKVY 1: Pradhan Mantri Kaushal Vikas Yojana, initial scheme implemented during 2014-15.
**PMKVY 2: Pradhan Mantri Kaushal Vikas Yojana, being implemented during 2016-20.
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 523
TO BE ANSWERED ON 19.12.2017

OLD AGE HOMES

523, SHRI A.T. NANA PATIL:
SHRI PRABHAKAR REDDY KOTHA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:
(a) whether the Government has evolved and prescribed certain standards for the old age homes;
(b) if so, the details thereof;

(¢) whether the Government has any proposal to set up a regulator to look into the working of
old age homes and if so, the details thereof; and

(d) the fresh steps taken by the Government to notify a Central legislation or executive order
prescribing standards for services, facilities to be made available in old age homes in
Government or private sectors in order to remove widespread disparities in services offered?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI VIJAY SAMPLA)

(a) & (b): No Madam. This Ministry is implementing a Central Sector Scheme of Integrated
Programme for Older Persons (IPOP), under which grant-in-aid is released to the Non-
Governmental/Voluntary Organisations/ Panchayati Raj Institutions etc for, inter-alia, running
and maintenance of Old Age Homes, on the basis of the recommendations of the State
Governments/UT Administrations and as per the guidelines of the Scheme. However, provisions
for prescribing standards for old age homes; suitable amendments are being proposed in the
Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007.

(c): Government has no proposal to set up a regulator.

(d): Government is proposing suitable amendments to the MWPSC Act/Rules in this regard.
= wﬂ\\ ]
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: GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 604
TO BE ANSWERED ON 06.02.2018

MAINTENANCE AND WELFARE OF PARENTS AND SENIOR CITIZENS ACT, 2007
604. SHRI ASHWINI KUMAR:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that the pace of settling cases filed by senior citizens under the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 remain sluggish;

(b) if so, the details thereof indicating the pending cases;
(¢) whether any survey has been conducted by the Government in this regard in each State: and
(d) if so, the details and outcome thereof?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
- (SHRI VIJAY SAMPLA)

(a)to (d): No, Madam. According to the findings of a recent Research Study on ‘Centre’s Policy
of Older Persons’, commissioned by the Ministry of Social Justice and Empowecrment,
conducted through an External Agency viz. All India Senior Citizens’ Confederation, covering
the States of Uttar Pradesh, Punjab, Madhya Pradesh, Odisha, West Bengal, Arunachal Pradesh,
Assam, Manipur, Meghalaya, Mizoram, Tripura, Maharashtra, Rajasthan, Gujarat, Andhra
Pradesh, Telangana, Karnataka and Kerala, the working of Maintenance Tribunals and award of

the maintenance allowance have been appeared fairly good. Pursuant to the observations of

various judicial fora, and National Consultation Meet held in August 2016 and Recommendation
of the Group of Secretaries on Education and Social Development constituted by the

Government, suitable amendments to the provisions of the Maintenance and Welfare of Parents

—

and Senior Citizens (MWPSC) Act, 2007 are under consideration in the Ministry.

———— —
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GUVERNMENT OF INDIA %Fﬂﬂdi T il_
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABEHA
UT\JSTARRED QUESTION NQ. 569
TO BE ANSWERED ON 24.07.2012
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969, SHRIMATT ANJUBALAS
o LRATAP SINGE VaDAVY:
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S
T the Vindster of SOCIAL JUSTICE AND EMPOWERMENT be pleased te state:

‘5 whether the Government has vecenily reviewed ihe infrastructure and other facilities provided in
Cha b Homes and is planniag to cive star rotings similar io those given to hotel chains and if so,
the Geigils thersot

{b) whether the Government proposes (o make it mandatory for private old age homes fo get
themselves registered with the Goverament and if so, the details thereof]

(o) whather e Goverminen: plans w evolve and prescribe cortain standards for the old age homes,
wncbing all faceis of their functioning fom infragiiucture o eilities to manpower eic. and if so,

vhe deseite thorend

(¢} the number of old age homes running under Iniegrated Programme for Older Persons (IPOP),
Siste-wise with spevial veference to Utiar Pradesh: and

&) tie »\".'hﬁ' mgjor initietives taken by the Government for the welfare of older persons in the
enapay duviag the last thyee voars and the current year?

ANSWER
FINISTER CF STATE FOR SOCLAL JUSTICE AND EMPOWERMENT

(SHRI VIJAY SAMPLA)

i :;.: The Government bas recemly revised the on-going Scheme of Integrated Programme for

Dlder Persons (IPOP) and renamed it as “Integraied Programme for Senior Citizens (IPS:C)”,
laying down siandards with vespeci 1w iood, medical facilities, recreation, security, clothing,
raows, batlrooms/oliete, nygiene and sanitadon, and physical aids. At present, ihere is no
proposal for patieg of any Oid sge Homes/Senior Citizens Care Homes on the lines of ster
radngs i hotel chaine,

{5y & {e) The Meinisraoce and Welfare of Parents and Senior Citizens Act, 2007 is being
comsidersd sor amendmenis which inicr-alia propose that all institutions, whether rua by a

Govesmment/Non-Covernmental/l  Veluotarv/Private  Organisations or Society/ Trust and
B s oy . 7 s ——— iy
providing mbiwmﬂb‘f-riulu-Eerwce Dav-Care facilitics for senior citizens for iheir care aund

vielinie, shall be registercd o8 a service provider and that ine Central Government shall prescrive

hummum standards reguired for the esiablishnent of Senior Citizens Care Homes and
functioning and maintainiug of Mulii-Service Day Care Centres.

=

(1) Siate-wise number of enior Citizens Homes (earlier Old Age Homes) receiving Grant-in-aid
under Mnsgrsted Progeaiame tor Jenior Cltizens (IPUrl) (easlier Integrated Programme for
Cider Persons-IPCPY, including the Jvare of Uttar Pradesh is enclosed at Annexure- 1.

be 3 Detalls ot mmm initimives at Annesore-ld, [\‘1 ]




ANNEXURE-I

Subject: Lok Sabha Unstarred Question No. 969 for 24.07.2018 regarding ‘Star

Ratings to Old Age Homes', raised by Shrimati Anju Bala and Shri Tej
Pratap Singh Yadav - reg.

(d) State-wise number of Senior Citizens Homes (earlier Old Age Homes) receiving
Grant-in-aid under Integrated Programme for Senior Citizens (IPSrC) (earlier
Integrated Programme for Older Persons-IPOP), including the State of Uttar Pradesh:

Sk No, Name of State Senior Senior Citizens Tetal Senior
Citizens Home for Citizen Homes
Care Elderly Women
Homes

L Uttar Pradesh 10 00 10
2 Andhra Pradesh 60 01 61
3. Bihar 02 00 02
4. Chhattisgarh 01 00 01
5. Goa 00 00 00
6. Gujarat 02 01 03
% Haryana 05 00 05
8. Himachal Pradesh 01 00 01
9. Jammu and Kashmir 00 00 00
10. | Jharkhand 00 00 00
11. | Karnataka 38 03 41
12. | Kerala 05 00 05
13. | Madhya Pradesh 10 00 10
14. | Maharashtra 26 07 33
15. Orissa 35 03 38
16. Punjab 05 00 05
17. | Rajasthan 02 00 02
18. | Tamil Nadu 42 02 44
19. | Telangana 16 00 16
20. Uttarakhand 04 01 05
21. | West Bengal 16 00 16
22. | A&NIsland 00 00 00
23. | Chandigarh 00 | 00 00
24. | Dadra & Nagar Haveli 00 00 00
25. | Daman and Diu 00 00 00
26. | Lakshadweep 00 00 00
o Delhi 02 00 02
28. | Puducherry 00 00 00
29. | Arunachal Pradesh 00 00 00
30. | Assam 13 02 15
31. | Manipur 17 02 19
32. | Meghalaya 00 00 00
33. | Mizoram 00 00 00
34. | Nagaland 02 00 02
35. | Sikkim 00 00 00
36. | Tripura . 04 00 04
Total 318 22 340
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antre! Seciur Schevae of Integraied Programme for Senior Citizens (1PSrC):

ucer the Schawe, dvancial sasistance up to 20% of the project cost is provided to
Covernment/ Hen-Covernmental Organizations/Panchayati Raj Institutions/ local
beafes ete. for maintenance of Sanior Citizens’ Homes/Senior Citizens Homes for
Women including those umcer Sansad Adarsh Gram Yojana; maintenance of
Continuous Care Homes and Heomes for Senior Citizens afflicted with Alzheimer's
disease/Dementia; Mobile Medicare Unit for Senior Citizens; Physiotherapy Clinics
for Senior Citizens; Regional Rescurce and Training Centre etc. Cost Norms for
prejects revised nowards upto103% weel 11.04.2018.

# Rashiriva Vavoshyi Yojana- A Scheme for providing Physical Aids and Assisied-
Living Devicss for Seajor Citizens belongiag to BPL Category:

I,

rae national lauach of the Scheme was done on st April 2017 at Nellore, Andhig
Pra d b, Under tids Senewe. Yenlor Citizens, belonging to BPL category and
suffering from any of the age related disability/infirmity viz. Low vision, Hearing
impairment, Loss or teeth and Locomotor disability, are provided with such
essisted-living devices which can restore near normalcy in their bodily functions,
svercoming the disability/infirmity manifested. For the financial year 2017-18 and

2018-19, 22 disiricis have been identified. The Distribution camps held in 42
elstricts so fa s

Senior Citizens Weilare Fund (SCWF):

In pursvance of the Budget Announcement, 2015-16, a "Senior Citizens' Welfare

Fund” has been creaied o He uiilized for such schemes, for promoting financial
security of seuior citizens, healtheare and nutrition of senior citizens, welfare of
steerly wicowe. seherges relating w 0ld Age Homes, Short Stay Homes and Day Care

04 SETE0T Citizenr 200, jor s promotion of the wealiars of senior citizens.
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The Fund comprises of the unclaimed amounts transferred by every institution
holding such fund in the Schemes including Small Savings and other Saving Schemes
of the Central Government such as Post Office Savings Accounts, Post Office
Recurring Deposits Accounts etc., Accounts of Public Provident Funds and Accounts
of Employees Provident Fund, that remain unclaimed for a period of seven years
from the date of the account being declared as inoperative account.

The Fund is administered by an Inter-Ministerial Committee, comprising of
Department of Financial Services, Ministry of Health and Family Welfare, M inistry of
Rural Development, Ministry of Housing & Urban Affairs and Ministry of Labour and
Employment, with Ministry of Social Justice and Empowerment as the Nodal
Ministry for administration of the Fund.

» Amendment to the Maintenance and Welfare of Parents and Senior Citizens
(MWPSC) Act, 2007:

The Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007
provides for Maintenance of Parents/Senior Citizens by children/relatives
obligatory and justiciable through Tribunals; Establishment of Old Age Homes for
Indigent Senior Citizens in each district; Adequate medical facilities for Senior
Citizens; Protection of life and property of Senior Citizens; Revocation, through the
tribunal, of transfer of property made by Senior Citizens on condition of receiving
maintenance from the transferee and in case of failure by the transferee to provide
maintenance; and Penal provision for Abandonment of Senior Citizens.

The Act has been under implementation for more than one decade. Based on the
experience of implementaticn of the Act and the feedback received from the
stakeholders, suitably amendments of the provisions of the Act has been undertaken
in 2017 in order to make it more contemporary and effective.

Ministry of Rural Development:

National Social Assistance Programme (NSAP) is a Centrally Sponsored
Scheme of Ministry of Rural Development. NSAP is a social security/social welfare
programme applicable to cld aged, widows, disabled persons and bereaved families
on death of primary bread winner, belonging to below poverty line household. Old
age pension is provided under Indira Gandhi National Old Age Pension Scheme
(IGNOAPS) to the persons belonging to below poverty line (BPL) household. Central
assistance of Rs. 200/~ per month is provided to the persons of 60-79 years of age
and Rs. 500/- per month to the persons of age of 80 years or more. This Scheme is
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implemenced by e States;UTs. ideniifivation of beneficiaries, sanction and
dichureenent 37 beneddt nnde the schemos is Gone by the States/UTs.

Yetails of fund released/allocated for IGNOAPS during the last three years
snd the curren: vear is siven a5 under:

Financial Year | Amount of fund released
ol AN ) {Rs. in lakhs)
L 2015-18 . 556269.07
2016-17 590091.72
2017-18 | e 611043.27
Z018-19 | 259772.31
| (as on 20.07.2018)

Minicivy of Fizance, Deparoment of Financial Services:

Pradhan Manwi Vayva Vandana Yojana'(PMVYVY): Government has launched 2
scheme namely Pradhan Maniri Vaya Vandana Yojana' to protect elderly persons
aged 50 vears and zbove against 2 future fall in their interest income due to the
wiceriain market condition, as also to provide social security during old age. The
schere is being implemenied through Life Insurance Corporation (LIC) of India. The
scherne proviaes 2n assured vaturn of 8% per annum payable monthly for 10 years.
The ditfersntial return ie. the cifference between return generated by LIC and the
agsuved return of 8%per annum would be borne by Government of India as subsidy
on annual basis, The scheme was open for subscription for a period of one year i.e.
from 4™ May 2017 to 3¢ May 2018. The minimum purchase price under the scheme
vwas its. 1.5 lakh per family for a raininnun pension of Rs. 1,000/~ per month and the
maximun purchase price wss s, 7.5 lakh per family for a maximum pension of 2s.
5,600/- per month.

I pursuance © Sudget Announcement 2018-19, Cabinet at its Meeting held
on 2% May, 2013 has zpproved the extension of Pradhan Mantri Yaya Vandana
“ojanz up to 319 March 2820 and limit of maximum purchase price of Rs. 7.5 lakh
pet fanily under the scheme has also besn enhanced to Rs. 15 lakh per senior
citizen, A total of number of 2,82,155 subscribers consisting corpus of Rs. 17,704.55
crove are beiag benefitad under PRMVVY 28 on 30.06.2018.
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(1)

(ii)

(iii)

(iv)

)

Ministry of Railways

Indian Railways have taken various measures for Welfare of senior citizens,

some of which are under:

As per rules, male Senior Citizens of minimum 60 years and lady Senior Citizens
of minimum 58 years are granted concession in the fares of all classes of

Mail /Express/Rajdhani/Shatabdi/Jan Shatbdi/Duronto group of trains. The
element of concession is 40% for men.and 50% for women.

No proof of age is required at the time of purchasing tickets. However, they
are required to carry some documentary proof as prescribed showing their age or
date of birth and have to produce it if demanded by on-board ticket checking
staff. Senior Citizens can book reserve tickets across the reservation counters as
well as through internet.

In the computerised Passenger Reservation System (PRS), there is a provision to
allot lower berths to Senior Citizens, Female passengers of 45 years and above
automatically, even if no choice is given, subject to availability of accommodation
at the time of booking.

In all trains having reserved sleeping accommodation, a combined quota of six (6)
lower berths per coach in Sleeper class and three (3) lower berths per coach each
in AC 3 tier and AC 2 tier classes has been earmarked for Senior Citizens, Female
passengers of 45 years of age above and pregnant women. In case of Rajdhani,
Duronto and fully Air Conditioned/Express trains, the number of berths to be
earmarked under this quota in 3 AC is 4 (four) lower berths per coach as against
3 (three) lower berths per coach in normal Mail/Express trains.

Accommodation is also earmarked for Senior Citizens during specified hours on
suburban sections by Central and Western Railways.

Instructions exist for provision of wheel chairs at stations. This facility is
provided, duly escorted by coolies (on payment) as per present practice.
Moreover, Zonal Railways have also been advised to provide free of cost ‘Battery
Operated Vehicles for Disabled and Old Aged passengers’ at Railway Stations. In
addition, passenger can book e-wheel chairs online through [RCTC portal

! Jdrcte.co.in.
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To hielp old and disabled passengers requiring assistance at the stations and to
sirengihen the existing services, ‘Yatri Mitra Sewa’ is being provided through
IRCTC at major stations for enabling passengers to book wheelchair services cum
porter services aic.

A frer deparawe 0F the traiy, if there are vacant lower beiths available in the train
and ';my physically werson wiih disability booked on the authority of
nandicapped concession or a senior citizen or a pregnant woman, who has been
Jlotred upper/middle berth, approaches for allotment of vacant lower berths, the
pi-hoard Vicker Checking Staff has been authorised to allot the vacant lower
berih o thera making necessary entries in the chast.

Separate couuders are sermarked ai various Passengers Reservation System
(FRS) centres for dealing with the reservation requisitions received from
Physically pergons with disability, Senior Citizens, ex-MPS, MLAs accredited
jowrnalists and freedom fighters, if the average demand per shift not less than
120 tickets. In case chere is no justificaiion for earmarking of an exclusive counter
for any of these categories of persous including persons with disabilicy or senior
citizens, o0z or we counters depending upon the total demand are earmaried
for dealing wirh the reservation requests for all these categories of persons.
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GOVIRNMENT OF INDiA
WENISTRY OF SOCIAL JUSTICE AND EMPCVWERMIZNT
OV BAPEA
UNSTARRED QUESTICH T, S
TO 2T ANSWERED I ¥/.00540 ¢
P ST TATORER VOIANA.

e SRR RATIV PRATAP RUDY:
DAL PRATEAP SINGA:

Wb e indcter of SOCEAL JUSTICE /NP EMROWERREIT be pleasad fo 5ilet
(2} “he ahjemives of Iounciing the Rashaiva Yayoshr! Yojena (RVY):
A b deeils o districrs selected under RV aloag with the criteria for selection, Siate-wise;

f¢; e number of comps organised since the nception of the yojuna as on 30.6.2018 aud
plenged for tbe cusssnt fluancial vear alonyg with the financial allocation under the yojonr and
% munber of senior citizens benefited so far and the steps being taken to include olf the
Terariting digteicts: '

dy the Aigbility oriterio for vayoshreshitha samman award and the details of mouebar of
rope Gosies 2oaired award for cvistanding contribution towards the cause of elderly persous:

) wrhathor the Liiaisty has held 3¢d meeting of National Council of Senioy Citizens (NCECH
ety oo, the issues doliberared und the outcome of the meeting;

i) the Suancis! ouiley jor senior citizen welfare fund during the current financial year; and

(©) whether the Government has any estimate on the number of senior citizens who are sufferine
from seme sort of disabilities in thoir old age and if so, the details thereof, Siate-wise?

ATTBETRT

TSR 0T SaT

BROF 80T EFOE 8O0CLAL JUSTICE A1MD EMPCVWEERTH Y

(SHRIVIGAY B2M7 L.

{ey The Ministey of Social fusiice and Empowerment has beun implementing a scheme v
providing physical aids and Assisted Living Devices for Senior Citizens belonging ¢ 3PL
seiogory named “Rashiviya Vayoshri Yojena (RVY)” since 1% April, 2017 with the objective of

syoviding Seaior Citizens, belonging o BPL coisgory and suffering from age relwied disabilicies!
ceforsies, vl sueh uhysical aids and assistec living devices which cen restors near normaley
i their ondily foncidons. Under the Scheme, assisted living devices such as Walking Sticks.
o Cruvebes, Welkers! Cratches. Tripods/ Quadpods, Hearing Aids, Wheelchairs, Artifici
Daniaves and Dpectacles arc provided free of cost to the beneficiary senior citizens,

b The distvicss where uge velated disabiliies/indirmities are moye prevaleni among senior
citizens nog heen eiven priovity and the Aspirational districts as identified by MITT Asyog bove

he



also been included. So far. 292 districts have been selected, A list of selected districts is at
Annexure —1.

(¢): As on 30/06/2018, a total of 42 Distribution Camps have been organised. 45774 senior
citizens have been benefited by distribution of 1,02.323 physieal aids and assistive devices. 150
districts are planned for the organisation of Assessment/Distribution camps in this financial vear.
In the current Financial Year, an amount of Rs. 1.5 crore has been released and an amount of R,
106.89 crore has been sought from Department of Economic Affairs under Senior Citizens®
Welfare Fund. In future, the Scheme will be extended to cover all districts of India,

(d): The Vayoshreshtha Sammans are conferred in 13 categories among which 7 categories are
“Institutional” and 6 categories are “Individual™. The details of category-wise eligibility criteria
is at Annexure 2.

(¢): The third meeting of the National Council of Senior Citizens was held on 13th Juns 2018.
The meeting discussed the issues such as (i) Amendments to the Maintenance and Weifare of
Parents and Senior Citizens (MWPSC) Act, 2007, (i) Rashtriya Vavoshri Yojana: A Scherme for
providing Physical Aids and Assisted-Living Devices for Senior Citizens belonging to BPL
Category, (iii) Revised Scheme of Integrated Programme for Senior Citizens (IPSrC), (iv)
National Award/Vavoshreshtha Samman, 2018 (v) Senior Citizens® Welfare Fund, (vi) Financial
assistance under Indira Gandhi National Old Age Pension Schemes (IGNOAPS), (vii) Social
Security to Senior Citizens, (viii) Facilities at Railway Stations and (ix) Bridging of Inter-
generational Gap. The suggestions of the Council on the issues are being examined.

m——rt

(): As per information furnished by Ministry of Finance, Department of Economic Affairs. as on
date the principal amount available in Senior Citizens’ Weltare Fund (SCWF) is Re. 452,09
Crore,

(g} As per Census 2011 data, the number of Senior Citizens in the Country suffering from
disabilities in their old age is 53,76,619. The State/UT wise distribution is given in Annexure 3.
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Hihar

Chandigarh

Chhattissain

Dadra and Negar Havell
Daman and Diu

Goa

Cujarat
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120. Tharkhand Hewaribagh

121, Khunti
122, Sonth Bangsiors
123. Dharwad
124, . Bijapur
138, Shimoge
126, - Uiresws Mamouada
p Hernaiaisa X
127, Belagavi
1085, Yaelyle
129, Raichur
30, _ Sadeg
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Districts Selected for the Implementation of Rashtriya Vayasir! Vol
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282, Uttar Pradesh Reebareii

283. Asansol

284, ! Dorieeling

285. ' Javanagar

286, ’ Paschim Medinipur
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S West Bevieal Arvenibagh

A Ranaghat-Nadix

289, Birbhum
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1 Malda
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Litetiviitey Crliepla for e Conlory

Tiw oyosiaredida Sunmans a2 conferrad in 12 categaries &niong which 7 calegories am

et and ¢ cregosics are “lidividual™. Tl list of eategories and their eligibility criteria is ghu
Tt
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4 CATEGORY - Bt lugitation jor Kegneseh on

S m ey o R
ez a6 of Luelnws
- —— ——

¢1) The award shall ve given o the institutions which are generaiing and spreading
Fnowledge fn e fold of ageing.

2y To Uldey e aware the award the fullowing requitements shali be fulfilled. namely:-

o The mstiutions or Orgauisation should be 2 regisiered body wnd should lw e

miniianm fve years of experience in the field of ageing and relaied issues:

oy The insitution should have remarkable achievernents i research or publicetion
and spread of knowledge in the field of elderly in India;

i) Ouisianding achievements in the arsa of education or training ete. in the fieid of
Ageing and Geriatric care;
6 The instittion should have baen instrumental in developing and formuluting

Polieias snd programmes for Senior Citizens either at the Sinte or National Jevel;
Diggemismion of tnowlecne and crezting awareness on the issues ralating i
geshy Guonsh eonferances. snninass, vrotkshops and sther means:

ii Papdeipatory leadership in the cominunity and ctvil society at large in the field of
agzing as prime concsri.

Ingtitadon for wroviding Services to Senicr Citizens:

The awaro shall be given w the instutions which are providing outstending service o
w shderdy,

‘He olaim the award, the following requirements shall be fulfilied, numely:-

(1 The insiitution should be providing comprehensive services for the elderly prefercdiy
in vural or hilly avea of India cspecially to indigent senior citizens;

{b) The lnsitiution or Organisation shouid be a registered body and shouid have
mininum five years sxpsrience in the field of service to eldery;

@) he Instiiusion should have made ouistanding contribution and has wide recognition:

] The institutton has underiaken specialised or innovative services and programe %
she begsement of life of elderly in the society:
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(e) QOustanding achievement to provide new and effective outreach saéatcgy G
programmes for the betterment of elderly in the society.

C. CATEGORY-3 Best District Panchavat:

) The award shall be given to the District Panchayats, which have done outstanding wark
for senior citizens.
@) To claim the award the following conditions shall be fulfilled, namely:-

(a) Exemplary contribution in the field of Health, Counselling, Legal aid, awarensss,
institutional and non institutional programmes for the elderly;

(b) Significant role in the empowerment of elder people at the village level:

(c) Outstanding achievement in the involvement and participation of local peopie or
community in the promotion of care for elderly;

(d) Promotion of barrier free environment in the public buildings in Panchayar ares.

(§))] The award shall be given to Municipal Bodies or Cantonment Boards or Other Saraiory
Urban Local Bodiés, which have done outstanding work for senior citizens.

(2)  Toclaim the award the following conditions shall be fulfilled, namely:-

(a) Exemplary contribution in the ficld of Health, Counselling, Lega! aid,
awareness, institutional and non institutional programmes for the elderly;

(b) Significant role in the empowerment of ¢lder people at the municipality lovel:

)] uutstanding achievement in the involvement and participation of local peopie or
community in the promotion of care for elderly;

(d) Promotion of barrier free environment in the public buildings in the municipatity

arca.

E. CATEG st -5 Hgt State in gggplementinsr ..I:e \’ﬂaiutgnalec and Weiﬂ’are 0f

- Citizens:

4)) The award shall be given to the State or Union Territory which has taken lead in the
implementation of various provisions of the Act.

()] To ¢laim the award the following conditions shall be fulfilled, namely:-

(a)Notified the Act, framed the Rules, appointed Maintenance Officers, constituied
Maintenance and Appellate Tribunals;

(b) High level of settlement of claims of maintenance;

(¢)Constituted a State Council for Senior Citizens and held meeting at regular;
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t7 Mretwred ond ouesuted coriprshsnsive action plan or providing protscdon w fi
and oroperty of senior citizens:

e Inatitusioualived amangements for medical support to Senior ecitizens and ersawed
inirastruciura and facilities Yor geriatric heulth care;

11y Promoted vesecreh worlk in trestment of chronic. terminal and degenerative disenre
common smong elderly:

1 Eetaolished o notworl: of old a3 homes. service centres, help-lines or Yoinat ¢
s i

Coasanisotion in prowmotioe the vell belse a

it

S

The award shall be given o a Privaie Scctor Organisation who have done work for the
weliare ol senior citizens.
o it the sward, the follewing conditions shall be fulfilled. namely:

ey oaddeessing the problems of cidsily either by providing there zeiniul emplosms i,
or imdlising sl skills and exparicnce for the benefit of the society:
o) Urenting infraseucture in geriatric medical care or any other similar step for e
henetit of ciderly as a community:

{r} laving made sirangements toweards care of its former (superannuated s employers:
v Providing bardler free for senior citizens at the work place.

iy

s : o Qruwulsiion i oropoiing the weil biar sad
Sl ﬂ‘-.";‘f} ik Senige !"‘i“h 2RE!

(1 The cvard shell be given to the Best Public Sector undertaking who have done worl: in
9oroting the weltare of senior citizens.

To claim the award, the following conditions shall be fulfilled, namely:-

(8) Formulating Post retirement career policy for its employees;

(t) Creating infeesiructure in geriswvie medical care or any other similar step tor the

14

benatit of clderly as a community:

! Paving made arangements iowaids aealthy and productive ageing ofits
smployses;

sv roviding barrer fhes for senfor citizans at the work place.



“Individugl” Catepories

H. CATEGORY-8 Centenaripn Award:

(n The award shail be given to renowned individuals who are above ninety vears of age
and are still physically active, independent and contributing to the society.
(2) To claim the award the following conditions shall be fulfilled, namely:-

(a) The individual should be above the age of ninety years;

(b) Shoulc have rendered exemplary services for the betterment of the community:
and society at large;

(c)individual who fought against the social evils and for freedom of the Nation:

(d) Ongoing commitment especially for the cause of elderly or other marginaiises

sections of the society;

(e) His or her Contribution should have wide recognition from the society;

() Possessing reasonable good health and still actively participating for social causes;

(g) Participation on various State and National level platforms.

I. CATEGORY-2Iconic Mother Awards:

n The award shall be given to senior citizen women who in the face of great odds, brought
up their children and supporied them in being high achisvers.
2) To claim the award, the following conditions shall be fulfilled namely:-
(8) Unwavering devotion and inculeation of good values and ethics in the children in
highly testing circumstances;
(b) Because of her dedication, vision and hard worlk, children should have made
rematkable achievement in the society;
(c) Moiher who fought for protection, promotion and empoweiment of girl child;
(d) Her conwibution commands wide recognition from the society:
(¢} Should ke of age of sixty years or above.

J. CATEGORY-10 Lifetime Achievement Award:

(1) The award shall be given to senior citizens, preferably above seventy vears, who bave
made significant coniributions to society, especially for the elderly.

2 To claim the avard, the following conditions shall b fulfilled, namely:-

(2) The upliftment and betterment of the lives of elderly in socisty;

(b) Outstanding achicvement in the field of education or rescarch or publication 2ad
work performance elc;

(c) Provide pioneering or innovative programmes and services in the social weifare
sector;

(d) Recognized as a role model for exemplary contribution to the community and
society at large:

(e) Should be of age of seveaty vears or above.
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CALBEORIT Awave jor Crastive 400

The aveard shell o given o winners of National or International accleim for thesie
csibution o litsrature, theaire, cinema, music, dance, painting. sculpture, photogracisy,
aic., i who continue to bz active in their Jield well into their old age.
To clair the award the following conditions shall be fulfilled, namely:-

1) Eremplery coniribution in the field of Art;

() His or hor are should be infused vwith social messages on contemporary issues:

(c) Duisiencing achievemen: in the promotion and dissemination of Art:

id) s or her are should have been recognized widely.

<5 A L
Tl =i Sy Car s
by AT S SN, ST R

grvsed Job Snone 8 3§ -':g' eMEET2 ﬂﬂ Q" SEG ,'3_!' o !ﬁ)_:_

The +vvard shall e givon to ssnior citizens who have won international acelaisn end + 20
soniinn: o coniribare in the field of sport, Cne award =ach is proposed for male ond
S snoTEeson 13 subsentegorios, —

v olaita the awerd the following condiiions shall be fulfilled. namely:-

2y Zrenplery cortribution ia the fleld of Sports:
) Bscognition of his or her sporismanship at State or National or * Internavional levoi:
(i sringing soliderity, commitment und oollective efforts through the mediug
RI0rio
e Viistending achievement in the promotion and dissemination of sports o the vounge:
goneration.

4%

The award shall be given to a senior citizen who has displayed exemplary courage in e
iace of grave danger. One award eaca is proposed for male and female sportsparson a:
M- caiegories,

Vo enaim the aviara the following conditions shall be fulfilled, namsly;

et The eowsction of human rights, netional security or mitigation of social evils;

1} Sustainable efforts for the proteciion of life of the people in society,

e d e g n k)
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ANNEXURE 3

vha Unstaried

No. of Senior Citizens with any Disability

s No. of Senior
No. State/UT Citizens with
disabilities
01 | JAMMU & KASHMIR 83887
02 | HIMACHAL PRADESH 43?76
03 | PUNJAB 121 ss*
04 | CHANDIGARH 2403 |
05 | UTTARAKHAND 44373 |
06 | HARYANA 124185 |
07 | NCT OF DELHI 50085 |
06 | RAJASTHAN 558192 |
09 | UTTAR PRADESH 660245
10 | BIHAR 327172
1} | SIKKIM 4527
12 | ARUNACHAL PRADESH 4846
13 | NAGALAND 7145
14 | MANIPUR 9013
15 | MIZORAM 2877 |
16_{ TRIPURA 13324
17 | MEGHALAYA 5360 |
13 | ASSAM 107682 |
19 | WEST BENGAL 365892 |
20 | JHARKHAND 147684
21 | ODISHA 328352
22 | CHHATTISGARH 174926 |
23 | MADHYA PRADESH 333712
24 | GUJARAT 191513 |
25 | DAMAN & DIU 400 |
DADRA & NAGAR i
25 | HAVELL 430 |
27 | MAHARASHTRA 513756
28 | ANDHRA PRADESH 491816
29 | KARNATAKA 219668
30 | GOA 0234 |
31 | LAKSHADWEEP 318 |
32 | KERALA 224855
33 | TAMIL NADU 190254
34 | PUDUCHERRY 6585 | .
ANDAMAN & NICOBAR
88 | el atins 1480
TOTAL 5376619
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. GOVERNMENT OF INDIA '
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
. LOK SABHA

B e

STARRED QUESTION NO. *59
TO BE ANSWERED ON 25.06.2019

SUB-CATEGORISATION OF OBCS
*59. SHRIMATI RAKSHA NIKHIL KHADSE: 2
~ Will-the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to states™

(a) whether the’ Govemment proposes for sub-categorisation of* Other Backward Classes
(OBCs) into groups to ensure equ1tabfe distribution of reservatxon benefits;

* ‘;

(b) if so, the details thereof: 5 ‘ ‘

(c) whether.the Government has formed any Commission to work out this sub-categotisation
of OBCs; and

(d) if so. the details thereof?
ANSWER

MINISTER: OF SOCIAL JUSTICE-AND EMPOWERMENT ’
(SHRI THAAWARCHAND GEHLOT)

-

(a) to (d) A Statement is.laid on the Table of the House.

vk kR
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(a) to (d):

STATEMENT

The Government has constituted a Commission on 2™ October, 2017 under

- article 340 of the Constitution to examine the issues of the sub-categorization of Other

Backward Classes with the following terms of reference:

()

(i)

(iii)

to examine the’extent of inequitable distribution of benefits of reservation among
the castes or communities included in the broad category of Other Backward
Classes with reference to such classes included in the Central List;

to work out the mechanism, criteria, norms and parameters.in a scientific approach
for sub-categorisation within such Other Backward Classes; and

to take up the exercise of identifying the respective castes or communities.or. sub-
castes or synonyms in the Central List of Other Backward Classes and-classifying
them into their respective sub-categories.

(Copy of the Notification is enclosed.)

The Commission is yet to submit its-report to the Government. The term of the

—

Commission has been extended from time to time and it was last..extended upto
31.07.2019.
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[T. . 12015/09/2017-4.4.-11]
. . A1, g ate

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(Départment of Social Justice and Empowerment)
' ORDER
New Delhi, the 2nd October, 2017

5.0, 3210(E).—In exercise of the powers conferred-by article 340 of the Constitution the President is pleased
to appoint a Commission’ for Other Backward Classes to examine sub-categorisation of Other Backward Classes with
the following composition namely:—

(i)  Chairperson - Justice (lictd.) G. Rohini, Chief Justice (Retd.), Delhi High Court
(i) Member - Dr. K. Bajaj, Director, Centre for Policy Studies, New Delhi
(iii) Member (Ex-officio) -  Director, Anthrdpological Survey of India, Kolkata
(iv) ‘Member (Ex-officio)- - Registrar General and Census Commissioner, India

2. The terms of reference of the Commission are as under:—

(i) to examine the extent of inequitable distribution of benefits of reservauon among the castes or
communities included in the broad category of Other Backward ClasSes with reference to such classes
included in the Central List;

(ii) to work out the mechanism, criteria, norms and parameters in a scientific approach for sub-categorisation
within such Other Backward Classes: and

(ili) to take up the exercise of identifying the respective castes or communities or sub-castes or synonyms in
the Central List of Other Backward Classes and classifying them into their respective sub-categories..

3 The Headquarters of the Commission shall be situated at New Delhi,
4, The Secretarial assistance and office space for the Commission shall be provided by the Ministry of Social
Justice and Empowerment.
B The Commission is required to present their Report to the President within a period.of twelve weeks' of
assumption of charge by the Chairperson of the Commission.
6. The Secretary of the Commission shall be appointed by the Government and 'hc,’sb.c shall be an officer not
below the rank of Joint Secretary to the Governmeént of India, Ministry of Social Justice and Empowerment..

RAM NATH KOVIND

PRESIDENT

[F. No. 12015/09/2017-BC-1I]
B. L. MEENA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, Ncw Delhi-110064
and Published by the Comrollcr of Publlcnhons. Delhi-110054, i \
1y LOK {, Digitally signed
by ALOK KUMAR

N . _Date; 2017,10.02
. KUM&R 23:40:53 +05'30"
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GOVERNMENT OF INDIA NLU( «l—

MINISTRY OF SOCIAL’JUST!CE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 480
TO BE ANSWERED ON 25.06.2019

-

COMMISSION-FOR SUB-CATEGORISATION OF OBCs

480. SHRI BIDYUT BARAN MAHATO:
SHRI-SUDHEER GUPTA: .
SHRI GAJANAN KIRTIKAR:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pledsed to state:

(a) whether the Govemment has given extension to the Commission set up to, examine sub-
categorisation of Oxher Backward Classes (OBCs) for the sixth time;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Commission has prepared its' report;

(ﬂ) if so, the dctaii’g ther‘e(;f and:-if not, the reasons for the delay; and-

(e) the time by which the Commission is'likely to submit the said report?
ANSWER,

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURJAR)

(a) to (e): Yes, Sir. The Government has constituted a Commission on 2™ October, 2017 under
article 340 of the Constitution to-examine the issues-of the sub- C'ltegonzauon of Other Backward
Classes with the following terms of reference: -

(i) to examine the extent of mcquxtabic distribution" of bencfits of reservation among the

castes or c‘,ommunmes included in the broad category of Other Backward Classes with
reference to such classes included in the Central List;

(i) to work out the mechanism, criteria, norms and parameters in a scientific approach for
sub-categorisation within such Other Backward Classes; and

(iii) 1o take up the exercise of sdentif)ung, the respectwe castes or communities or sub-castes

or synonyms in the Central List of Other Backward Classes and classifying them into.
their respective sub-categories.

l The Commission has not submitted its report {0 the Govcrnmem.\The four-member Commission
headed by Justice (Retd.) G. Rohini, Chief Justice (Retd.), Delhi High Court was to submit its

report in twelve weeks time from the daté of assumption of charge by the Chairperson. However,
the Commission expressed the need for obtaining the caste-wise data for which additional time
was required. Therefore, the tenure of the Commission has been extended by the Government

from time 1o time. ‘At present the term of the Commission was extended for the sixth time upto
31.07.2019.
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COVER NMENT r}}: INT}ML4, S

SRS O SEWC] :5._ L ﬁJST’ LD WNMPOWERMENT

UNSTARRED QUESTION NO.1401
TOBE ANSWERED ON. 20.09.2020

CREANMY LA VHEER ISR
L, DL JAYANTA KUMAR ROY:
SHRI VINOD KUMAR SONECAR:
SHRI RAJA SMMARESHWARA NALIK:
SHRE BEOLA SINGH:
SHRIMATI SANGERTA KUMARI SINGH DED:
DRSUKAWTS MASUMD AR

T the Minisoar of SOCIAL JUSTICE AND EMPOT WERMENT be pleased {0 siate:

op whether an Bxpert C ommdte.x. has been constitined by the Government to examine the
wanan velared ) Creamy lever equivalence among the Secially and Educationally Backward
Clugaoe (SEBUsy;

o e csiaids of seconnucidaiions made by the commitwe and the action takon thereon;

L% wheiber e Sovenmnent i plapninr 1o veview the oiteria of creamy layer for Other

Boolvand Classes (OBC )
)i g, whether the Govssmaent bas st up @ Group of Ministers (GoM) in this ;jegard;
ce Hsow dhe Getails of recommendadons made by the Gowd and the sction taken thercon; and
71 ihe siepe being aken by the Government to rationslise the creamy layer criteria for OBCs?
ANSWER
SRTER OF 24T SOR SNCIAL JUSTICE AND EMPUWERMERNT

SRk T{RISHAN PAL GURIAR)

capend (b Yes, Bin. The Hxpert Comrautice constitutec uader the Chairinanship of Shri B.P.
“havige 10 cremine the issues relaed (o Treamy layer equivalence among the Socially and
Adpectionelly Bachweard Clwesge (SEDCs) s submitied its veport which is under
soaideraion o he Govetunaal,

(€ The issue revarding revision of creamy layer criteria of OBCs is under
consiceration of the Govepniment.,
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GOYERNMENT OF INDIA

Nil;\'lﬁ'l‘ll\“ OF SOCIAL JUSTICE AND IEMPOWERMENT
LOK SABHA

ENSTARRE D QUESTION NO. 141
TO BE ANSMWERED ON 02.02.2021

INCOME CRITERIA FOR OBCS CREAMY LAYER
141. SHRI T.R. BAALU:
W ill the Minister of SOCIAL JUSTICE AND EMPOWERMENT be plegsed to ste:

(a) whether the Govermment proposes 1o revise the income criteria of” Rs.8 lakhs per annum fir
the purpose of determining the Cresmny Layer amongst Other Bachward Classes (OBCsy:

(b) if so. the details thereof and the time by which the revision of Tneome criteria for Ol
would be implemented:

() whether the National Commission for Backward Classes (NCBC)  recommendaed
enhancement of income limit lrom Rs.6 lakhs 1o 135 lakhs in 2015 sl and

(dy if so. taking into account the delay in implementation. whether the income ceiling would be
raised to Rs.25 lakhs, in consonance with the trend ot rise in GDP. inllation, per capita income,
all round economic growth, rise in cost of living. increased costs ol health carc. transpon and
education?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURIAR)

(a)to (dy: A proposal for revision of the income criteria for determining the Creamy | aver
amonust the OBCs is under consideration of the GOVEIMCnt. alier due COnSuTaon Wit 1

——

National Commission for the Backwird ( fusses. —
___.-'-H
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OVERNMENT OF INDIA
JMINISTRY OF SGCHAL JUSTICE AND EMPOWERMENT
LOK BABES

UNSTARRED QUESTION NC. 172
TG BE ANSWERED ON 02.02.2021
ISCRIMIFATION IV OBC ADRIESSIONS IN CENTRAL UNIVERSITIES

172. DR. JAYANTA KUMAR ROY:

SERL VINGD FUMAR SONKAR:

SHRI RAJA AMARITSHWARA NAIK:

DR. SUKANT & MANTMIDAR:

JHRY BEO0LA BINGE::

SHRI NISITH PRAVIANIK:

SERIMATI SANGEET A KURARI SINGH DEQ:

Wil dhe hniseer of SOCLAL SUSTICE AND EMPOWERMENRT be pleased to state:

(&) whether tae Govermaent zid the National Commissioa for Other Backward Classes (OBCs; has
secently issuod notices on corapiaints reganding the diserimination in OBC admissions in Central
universiiics in the countey end if 5o, e deiails thereof

(by whether the Ministcy has proposed an amendment in the Rehabilitation Council of India Act
1607, in view of developments in the rchabilitation aud ecucstion sector and invited suggestiors
from sizkcholders on ihe same;

(¢} if 50, ihe dewile theisof

() whether the viinisuy has aiso uaveiled 33 action plans for 2020-21 of all the schemes of the
Peparement of Sneict Justice and Empowerment;

(&} iF 50, the aeiaile thereot; and
(i) ihe oilier sieps being taken by the Government o prowect and promote CBCs in Goverriment
wiinisiries/ Deparaments?

ANSWER.

MINISTER OF STATE FOR SOCIAL JUSTICE ARD EMPOWERMENT
SERI RATTAN LAL KATARIA)

o

@n Yap S, vhe TICBC have eceived complaiats from 09 different persons regarding
Sismiwination it O3C adwnissions in matious Ceniral Universitics, our of these 08 complaints have
veen disposea ol while ¢ reply o yot W be ceceived in one case from Dr. Hari Singh Gour
Cenire! University. Sagar, Madhya Pradesh. | ey * g

*

by & oy Fecping in view the cevelopmeni in the rchabilitation and education sector, the
Desactaent of Empowerinent of Persons with Disabilities (DEPWD) has invited comments of the
sinkeholders on the proposat of amendment of Rehaldiitation Council of India (RCI), Act 1952 w0
siion with the provisions of the Righvs of Persons with Disabilities (DEPwD) Act, 2016 and also w0
bring & i fine with vhe Nenioaal Educaiion policy (NEP), 2020.
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fa) ¢% {e) Minisuy has waveiled action plans for 2020-21 for the following 33 cchemes of the
Drzpartnent of Social justice and Smpowesment:-

1. Post Mairic Scholarship for Scheduled Castes

1. Free Couching for Schednied Cestes and Other Backward Classes

3. Pradhan Manii ~.darsh Gram Yojna

2. Sieagthening of achinary %or Enforcemeat of Protection of Civil Right Act 1955 and
Veeverdion or ACoolies Aol 1989

5 Zebulagiivan Rare Chhatrawas Y ojua

3. Agsistance w Yol. Orgns. for Scheduled Casies

% Pre-matic Scholacship tor the children of those engaged in unclean occupation

2. Special Cesnral Agsistance io Seheduled Casies Sub Plan

¢, WNationel Fellowship for Scheduied Castes

i), Self Braployeen: Scheme of Liberation & Rehabilitation of Scavengers

i1, Mational Cverseass Scholsichip for Scheduied Casces

1. Top Class Educadon for Scheduled Castes

i 3. Pre Maivic Sohoiarship for Scheduled Castes

i4. mformation & hass Educasion Ceil

5. National Aetion Plan for Sentor Citizens

16, National Aciion Man on Drug Demand Reduciion

17. lntegrated Frogramme jor Pehabiliviion of Beggars

12, Pre- Mawric Seliclurship for Ciher Beckwerd Classes

19, Assistance vov Skill Developmzie of Other Bacioward Ciasses, De-notified and Nomadic
Tribes and Hesnomically Backward Classes

20. Boys sid girls Hosiels for Uiher Backward Classes

2. Posi Matric Scholavship for Other Backward Classes

22, Echeme Tov Ecucaiione! and Sconomic Development of De-notified aind Nomadic Tribes

=3, Post Mauie sehedacship for Economicelly Backward Classes

S Interesi Suusiay on oversess siugies of Oiher Backward Classes

%5, naddonal Frilewship for Other Backward Classes

20, b, B.R. Ambedkar Foundation

. National Instivuze of Social Defence

23, D, Ambedkar Invernational Cenier

9. National Schedulked Casies Finance and Development Corporations

30, wational Sadial Karamcharis Finance & Developmem Coiporations

Vamare Capied Funds sue Seheduled Casies

2 Venwee Capiinl Foads for Beeicvard Classes

25, National Bacioward T lasses Fhvance & Developinent Corporations.

e T

Acden Plan dw manlemaamdon of a0ove schemes for 2020-21 is available on the website
[hiiny ocigivsticeic.in’ o de Winistiv.




(f): The following steps have been taken by the Department to protect and promote OBC it
Government Ministries/Departments:-

(1) The OBCs have been granted the benefit of 27% reservation in matter of recruitment in Cer...al
Government Services and in admissions to Central Government Educational institutions.

(2) As per Article 338B of the Constitution, it is the duty of the National Commission for
Backward Classes (NCBC) to investigate and monitor all matters relating to the safeguards
provided to OBCs and to inquire into specific complaints with respect to the dcprwatlon of
rights and safeguards of OBCs.

(3) The Ministry has enhanced income limit criteria for 2020-21 for OBC students under Post
Matric Scholarship from Rs. 1.50 lakh to 2.50 lakh per annum. Under Dr. Ambedkar Post
Matric Scholarship for EBC income criteria has been increased to Rs. 2.50 Lakh from Rs. 1.00
lakh for 2020-21. Also, under Dr. Ambedkar Interest Subsidy on Educational Loan for overseas
studies for OBC/EBC, income limit criteria for BC students increased from Rs 2.50 Lakh to
Rs. 8.00 Lakh per annum for 2020-21 '

L
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GOVYERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.3303
TO BE ANSWERED ON 16.03.2021

RESERVATION BENEFIT TO OBCs
3303. SHRIMATI RAKSHA NIKHIL KHADSE:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether there is a rising and increasing demand from the Other Backward Classes (OBCs)
for having the caste-wise census 2021 and the Government is of the opinion for having the sub-
categorization of OBCs as National Commission for Backward Classes (NCBC) is in favour
and the Justice Rohini Commission is exploring the same;

(b) if so. the details thereof; and

(¢) the steps being taken to provide the reservation benefits to the OBCs listed in the Central
list which have not claimed or exercise lesser claim as compared to the other castes in the list?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURJAR)

(a) & (b): Some references have been received in the Department for having caste-wise census
2021. The National Commission for Backward Classes (NCBC) has submitted a report on
27.02.2015 regarding sub-categorization within the OBCs. The Commission to examine sub-
categorization of OBCs (CESOB) has been constituted by the Govemment under the
Chairpersonship of Justice (retd.) Ms. G. Rohini, to examine the issue of sub-categorization of

OBCS.W&&O submit its report to the Government and presently its term is
upto 31* July 2021. 5 S

(c): No such proposal is under consideration at present.

kR ok
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PPpendix RT

GOYERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.3406
~ TO BE ANSWERED ON 16.03.2021

SUB-CATEGORISATION OF OBCs
3406. SHRI RAVIKUMAR D.:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the details of the recommendations of the Rohini Commission on sub-categorization of Other
Backward Classes (OBCs);

(b) whether the Government is going to implement the recommendation of the Rohini
Commission and if so. the details thereof} and

(c) whether the Government has any proposal to set up 2 Commission to sub categorise
Scheduled Caste (SC) communities and if so, the details thereof?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURJAR)

(a) & (b): The Rohini Commission (i.e.Commission to examine sub-categorization of OBC,
CESOB) is yet to submit its report to the Government. Hence the question of implementation of
the recommendation of the Rohini Commission does not arise.

(¢): No Sir.

dhdkokk
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GCOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOW ERMENT
LOK SABHA

UNSTARRED QUESTION NO.3426
TO BE ANSWERED ON 16.03.2021

DISCRIMINATION FACED BY SCs AND OBCs COMMUNITY

3426. SHRI KAUSHAL KISHORE:
SHRI ARJUN LAL MEENA:
SHRI P.P. CHAUDHARY:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has taken cognizance of the discrimination faced by the members of
Scheduled Castes (SCs) and Other Backward Classes (OBCs) community during later stages of
recruitment;

(b) if so. the action taken by the Government to counter such discrimination;

(c) whether the Government has considered the proposal of the Dalit Indian Chamber of
Commerce and Industry’s (DICCI) report that caste surnames or details giving out religious or
social background of candidates should not be revealed at the interview stage in Civil Services
and other Central or State-level examinations;

(d) if so, the details thereof;,

(e) whether there are any systematic problems in utilization and implementation of budgetary
allocation for welfare of SC and OBC community leading to underutilization and if so, the
details thereof’ and

(f) the details of the monitoring mechanism in place for monitoring the implementation and
progress of schemes and utilization of budgetary allocations for the welfare of the SCs and OBCs
community?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI RATTAN LAL KATARIA)

(a) & (b): Government has taken various measures for the welfare of Scheduled Castes (SCs).
Scheduled Tribes (STs) and Other Backward Classes (OBCs) in service not only at the time of
initial recruitment. but also at the time of subsequent appointments. The details of the
concessions provided to SC. ST and OBC candidates are at Annexure,

18



(¢) & (d): Draft report has been received through email in this Department on 12.02.2021.
T s P R

(e): As a part of the socio-economic and financial inclusion strategy of the Governmfent 1
ensure that all segments of the society, particularly the Scheduled Castes, are benefited and
adequate funds are allocated for their development, the concept of Development Action Plan for
SCs (DAPSC) carlier known as Allocation for Welfare of SCs or SC Sub-Plan is being
implemented by the Government so that targeted financial and physical benefits can accrue to
the Scheduled Castes. As per the Ministry of Finance guidelines, funds under the SC component
arc not re-appropriated to Non-SC heads. NITI Aayog and this Department has issued various
instructions for implementation and monitoring of the Schemes/programs meant for SCs. Proper
monitoring framework is already in place for monitoring of DAPSC. In addition to this all the
Schemes/Policies also have inbuilt mechanism in the form of various committees for monitoring
the physical and financial progress.

(0): Department of Social Justice & Empowerment has been made the nodal Ministry by the
NITI Aayog for outcome based monitoring of expenditure in these sectors by all the
Ministries/Departments, for welfare of SCs, which deal with this matter, through earmarking of a
certain percentage of funds exclusively for welfare of SCs. A web application ‘e-utthaan’ was
developed in 2017 and has been implemented since 2017-18 for financial, physical and
outcome based monitoring of the identified Central Sector and Centrally Sponsored Schemes.
All financial data of releases under Scheduled Castes component is received through PFMS on
daily basis. '

Moreover. Monitoring of funds is done through seeking physical and financial progress report
alongwith utilization certificate from concerned State/UTs as well as review meeting with the
concerned States/UTs.

® ook ok ok
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Annexure

Lok Sabha Un-Starred Question No. 3426 for 16.03.2021

(a) Concession in Promotions within Group A - When promotion by selection is made
from a Group A post to a Group A post which carry Grade Pay of Rs. 8700/- or less the
Scheduled Caste and Scheduled Tribe Officers, who are senior enough in the zone of
consideration for promotion so as to be within the number of vacancies for which the select
list has to be drawn up, would be included in that list provided they are not considered unfit
for promotion.

(b)  Consideration for Appointment by Deputation and Absorption - Whenever a Ministry/
Depariment/Attached Office/Subordinate Office etc. propose to depute, in public interest,
officers serving under them to a post in or under another Ministry/Department elc., the
Scheduled Caste/Scheduled Tribe employees serving under them, who are eligible to be sent
on deputation should also be considered along with other eligible employees for such
deputation.

(¢)  Age Relaxation in Direct Recruitment - The maximum age-limit prescribed for direct
recruitment to a service or post shall be increased by 5 years in the case of candidates
belonging to Scheduled Castes and Scheduled Tribes and by 3 years in the case of candidates
belonging to OBCs.

(d)  Age Relaxation in Promotion - Where an upper age-limit not exceeding 50 years is
prescribed for promotion to a service/post, it shall be relaxed by 5 years in the case of
candidates belonging to Scheduled Castes and Scheduled Tribes. This, however, would not
apply to posts which have arduous field duties or are meant for operational safety and to posts
in para-Military Organizations.

(e) Concession in Fee - The candidates belonging to Scheduled Castes and Scheduled
Tribes are not required to pay any fees for admission to any recruitment
examination/selection.

H Relaxation of Experience Qualification for SCs and STs in Direct Recruitment - When
any vacancies reserved for Scheduled Castes and Scheduled Tribes are advertised or intimated
to the Employment Exchange, it should be specifically mentioned in  the
advertisement/requisition that the period of experience prescribed is relaxable, at the
discretion of the Union Public Service Commission or the competent authority, as the case
may be, in the case of Scheduled Caste/Scheduled Tribe candidates as provided in the
Recruitment Rules. Where some period of experience is prescribed as an essential

8o



qualification for direct recruitment to a post, and where, in the opinion of the
Ministry/Department concerned, the relaxation of the experience qualification will not be
inconsistent with efficiency, a provision for relaxation of experience by competent authority
can be considered.

(g) Relaxation of Standard of Suitability in Direct Recruitment - In direct recruitment to
the extent the number of vacancies reserved for Scheduled Castes, Scheduled Tribes and
Other Backward Classes cannot be filled on the basis of general standard, candidates
belonging to these communities will be taken by relaxed standard to make up the deficiency
in the reserved quota, subject to the fitness of these candidates for appointment to the
post/posts in question.

(h) Relaxation of Standards in Departmental Competitive / Qualifying Examinations - If
in case of promotions made through departmental competitive examinations, sufficient
number of Schedule Caste / Scheduled Tribe candidates are not available on the basis of
general standard to fill all the vacancies reserved for them, Scheduled Caste/ Scheduled Tribe
candidates who have not acquired the general qualifying standard can also be considered for
promotion to fill up the remaining vacancies reserved for them provided they are not found
unfit for such promotions.

However, the jssue of reservation in promotion is presently subjudice before the Hon'ble
upre urt | rnail S§

*EE%
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.4429
TO BE ANSWERED ON 23.03.2021

ISSUANCE OF OBC NON-CREAMY LAYER CERTIFICATES
4429. SHRI JANARDAN SINGH SIGRIWAL:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the criteria and income limit fixed for issuance of Other Backward Classes (OBCs)- Non-
Creamy Layer (NCL) certificates to children of Central/State Government employees;

(b) whether the Government has taken note of difficulties being faced by the dependent children
of the said Government employee who have crossed the income limit for issuance of OBC-NCL

certificate despite their selection/appointment in Group B or C and if so, the details and response
of the Government thereon;

(c) whether the Government has issued any guidelines for issuance of OBC-NCL certificate to

dependent children of Group B or C appointees whose annual income exceeds the threshold
criteria;

(d) if so, the details thereof indicating the relevant notifications and guidelines issued by the
Government in this regard and if not, the reasons therefor; and

(e) whether the Government is considering/proposes any plan to simplify the process and clarify
the provisions and issue fresh guidelines to mitigate the difficulties being faced by such

applicants with regard to issuance of OBC-NCL certificate, if so, the details thereof and if not,
the reasons therefor?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURJAR)

(a): As per Guidelines issued by the DoPT, son(s) and daughter(s) of following categories of
Central/State Government employees shall be treated as falling in creamy layer:

a. parents, both of whom are directly recruited Class I/Group A officers;

b. parents, either of whom is a directly recruited Class I/Group A officer;

c. parents, both of whom are directly recruited Class I/Group A officers, but one of them
dies or suffers permanent incapacitation;

B



d. parents, either of whom is a directly recruited Class I/Group A officer and such parent
dies or suffers permanent incapacitation and before such death or such incapacitation
has had the benefit of employment in any International Orgainsaton like UN, IMF,
World Bank, etc. for a period of not less than 5 years;

e. parents, both of whom are directly recruited Class I/Group A officers and both of
them die or suffer permanent incapacitation and before such death or such
incapacitation of the both, either of them has had the benefit of employment in any
International Orgainsation like UN, IMF, World Bank, etc. for a period of not less
than $ years;
parents both of whom are directly recruited Class II/Group B officers;

g. parents of whom only the husband is a directly recruited Class II/Group B officer and
he gets into Class [/Group A at the age of 40 or earlier;

h. Parents, both of whom are directly recruited Class II/Group B officers and one of
them dies or suffers permanent incapacitation and either of them has had the benefit
of employment in any International Organisation like UN, IMF, World Bank, etc. for
a period of not less than 5 years;

1. parents of whom the husband is a Class I/Group A officer (direct recruit or pre-forty
promoted) and the wife is a directly recruited Class [I/Group B officer and the wife
dies; or suffers permanent incapacitation; and

J- parents, of whom wife is a Class I/Group A officer (Direct Recruit or pre-forty
promoted) and the husband is a directly recruited Class II/Group B officer and the
husband dies or suffers permanent incapacitation.

Further sons and daughters of following categories of Central/State Government employees ]
shall not be treated as falling in creamy layer:

i.  parents either of whom or both of whom are directly recruited Class I/ Group A
officer(s) and such parent(s) and such parent(s) dies/die or suffers/suffer permanent
incapacitation;

ii. parents both of whom are directly recruited Class II/Group B officers and one of
them dies or suffers permanent incapacitation;

ili. parents both of whom are directly recruited Class II/Group B officers and both of
them dies or suffer permanent incapacitation, even though either of them has had the
benefit of employment in any International Organisation like UN, IMF, World Bank,
etc. for a period of not less than 5 years before their death or permanent
incapacitation.

The Income Limit fixed for issuance of Other Backward Classes (OBC) — Non-Creamy Layer
(NCC) certificate does not apply to children of Central /State Government employees.

(b) to (d): Question does not arise in view of (a) above.

(e): The issue regarding revision of creamy layer criteria of OBCs is under considcratioﬂ

the Government.
— —
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.4513
TO BE ANSWERED ON 23.03.2021

SUB-CATEGORISATION OF OBCs

4513, SHRI G.S. BASAVARAJ:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the tenure of Justice G Rohini Commission set up to examine the sub-categorisation

of Other Backward Classes (OBCs) has been extended till the end of July 2021 and if so, the
details thereof;

(b) whether the Commission has made use of data contained in the Socio-Economic and Caste
Census 2011 and whether relevant portions of SECC 2011 report on findings of the Census 2011
on four sub-categories of OBCs have been made public;

(c) if so, the details thereof;

(d) whether there is a feeling that sub-categorisation of OBCs should be made to ensure
equitable distribution of representation among all OBC communities; and

(e) if so, the details thereof?
ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI KRISHAN PAL GURJAR)

(a): Yes, Sir. The tenure of the Commission has been extended for the tenth time upto 31 July
2021,

s =

(b) to (e): The Commission to examine sub-categorization of OBCs (CESOB) has been
entrusted with the task of cxammmg the need for Sub-cate w(:s and give its
recommendations, The Commission is yet to submit its report to the Government. Therefore, the

details of the data being used by it are not available at present. The portion of SECC 2011 report
containing Caste wise data has not been made public.

¥Rk k¥
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GOVERNMENT OF INDIA e "“_)_i_‘f_i

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.284
TO BE ANSWERED ON 20.07.2021

INCOME LIMIT OF OBCs CREAMY LAYER

284. SHRI RAJA AMARESHWARA NAIK:

DR. JAYANTA KUMAR ROY:

DR. SUKANTA MAJUMDAR:

SHRI RAJVEER SINGH (RAJU BHAIYA):
SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI BHOLA SINGH:

SHRI VINOD KUMAR SONKAR:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has received several representations from different social welfare
organizations for raising income limit of Other Backward Classes (OBCs) creamy layer in the
country;

(b) if so, the Government*s reaction thereto;

(c) whether the Parliamentary Standing Committee on Welfare of OBCs has also recommended
increasing the income limit of OBC creamy layer and if so, the Government’s reaction thereto;

(d) whether the Government has received complaints from various OBC Government Employees

regarding unfair practice of non forwarding of their applications on deputation and if so, the
Government’s reaction thereto;

(e) whether the Supreme Court recently mandated to identify State list of OBCs to Central
Government;

(f) if so, whether the Government is considering to amend the constitutional provision to restore
it; and

(g) the steps being taken by the Government in this reagrd?
ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SUSHRI PRATIMA BHOUMIK)

(@) to (¢) « Yes Sir, A proposal for revision of the income criteria for determining the Creamy
Layer amongst the OBCs is under consideration of the Government, —— —————

(d): No Sir.



(¢) : The Supreme Court in its Order dated 5" May 2021 in Civil Appeal No.3123/2020- have

sobserved that as per provisions of Article 342A of the Constitution the States do not have the
power to maintain a separate State List of OBCs. The Central List notified under Article
342A, shall be the only list for all purposes of the constitution, in relation to each state and in
relation to every Union Territory.

(f& g): The matter is under examination. /

* ok ok ok
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA -

UNSTARRED QUESTION NO.417
TO BE ANSWERED ON 20.07.2021

INCREASE THE CREAMY LAYER CRITERIA
417. MS. S. JOTHIMANI:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has received any proposal to increase the creamy layer criteria, if
so, the details thereof;,

(b) whether the Government is planning to increase the Other Backward Classes (OBCs)
creamy layer income slab to 15 lakhs, if so, the details of implementation; and

(c) the details of proposals from the Rohini Commission regarding the structuring of the OBC
reservation?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SUSHRI PRATIMA BHOUMIK)

(a) & (b): Yes Sir. _A_gr_o_pﬁ____altbr_ revision of the income criteria for determining the Creamy
Layer amongst the OBCs is under consideration of the Govcrnment

(c) : The Commission to examine sub-categorization of OBCs (CESOB) has been constituted by
the Government under the Chairpersonship of Justice (retd.) Ms. G. Rohini, to examine the issue
of sub-categorization of OBCs. The Commission is yet to submit its report to the Government,
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.441
TO BE ANSWERED ON 20.67.2021
WELFARE SCHEMES FOR OBCs

441. SHRIMATI SAJDA AHMED:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the status of impleméntation of various measures/ schemes for the welfare of Other
Backward Classes (OBCs) during the Corona pandemic period?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
: (SUSHRI PRATIMA BHOUMIK)

(a) : The Ministry of Social Justice & Empowerment is implementing following schemes for the
welfare of Other Backward Classes (OBCs):

. Pre-Matric Scholarship for OBC students

. Post-Matric Scholarship for OBC students

. Construction of Hostels for OBC Boys and Girls

. National fellowship for OBC students

. Dr. Ambedkar Scheme of Interest Subsidy on Educational Loan for Overseas Studies for
OBCs and EBCs

. Assistance for Skill Development for OBCs and Others

. Vanchit Ikai Samooh aur Vargon ki Arthik Sahayata(VISVAS) Yojana

th B W N

~1 Oh

All above schemes were continuing during the Corona pandemic period. Scheme wise financial
and physical achievements during 2019-20 & 2020-21 is enclosed as Annexure-1.
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Annexure-1

Annexure referred to in reply to Lok Sabha Unstarred Question No.441 to be

answered on 20.07.2021
S.No
Scheme Name 2019-20 2020-21
Financial Physical Financial Physical
(In Lakh) (In Lakh)

] Pre-Matric Scholarship to | 20157.31 94.52 16591.37
OBC students Lakhs *

2 Post- Matric Scholarship | 129932.88 40.94 115924 .91
to OBC for students Lakhs .

3 Construction of Hostels | 2128.96 1750 3158.53 3000
for OBC Boys and Girls

4 National Fellowship to 5250 1193 3300 1039 (up to
OBC Dec. 2020)

5 Dr. Ambedkar Central 2609 3296 3261 6941
Sector Scheme of Inter
Subsidy on Educational
loans for Overseas Studies |
for Students to OBC/EBCs

6 Assistance  for  Skill 4032 30491 1389 (up to 17469
Development for OBCs Dec. 2020)
and Others

7 VISVAS** (Vanchit Ikai - -—- 1000 8010
Samooh aur Vargo ko
Arthik Sahayata)

*Beneficiaries data are yet to be furnished by the implementing agencies /
States/UTs )

** Scheme launched in 2020-21

®EEkERk
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GOVERNMENT OF INDIA 2K

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.1208
TO BE ANSWERED ON 27.07.2021

NATIONAL COMMISSION FOR DE-NOTIFIED AND NOMADIC TRIBES
1208. SHRI G.M. SIDDESHWAR:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government proposes to set up a new National Commission for the Neglected
De-Notified and Nomadic Tribal Groups across the country;

(b) if so, the details of the welfare pmposal prepared by the Government in this regard;

(c) the steps taken by the Government to implement the recommendations made by National
Commission for De-Notified, Nomadic and Semi-Nomadic Tribes (INCDNT);

(d) whether there is any proposal to give them benefits of welfare schemes at par with those
of Other Backward Classes (OBCs);

(e) if so, the details thereof; and

(f) the time by which the final decision in this regard is likely to be taken?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SUSHRI PRATIMA BHOUMIK)

(a) : The Ministry, vide Gazetic Notification dated 12.02.2014 had constituted National
Commission for De-Notified and Nomadic and Semi-Nomadic Tribes (NCDNT) for the period
of 3 years from the date of Notification.

(b) : Government has so far launched following welfare schemes for the benefits to DNTs:

i.  Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for DNTs Boys and Girls.
ii. Nanaji Deshmukh Scheme of construction of Hostels for DNTs Boys and Girls.

(c) to (f): A Development and Welfare Board for De-Notified, Nomadic and Semi-Nomadic
Communities (DWBDNCs) has been constituted on 21.02.2019 and a Committee has also been
set up by the NITI Aayog to complete the process of identification of the De-Notified, Nomadic
and Semi-Nomadic Communities (DNCs). (The survey work of identification of DNT
mm a category of SC/ST/OBC is also under process in NITI Ayog
and Anthropological Survey of India (AnSI). Also, the Department has approved a special
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scheme namely "Scheme for Economic Empowerment of DNT Communities (SEED)" for
- welfare of this community having following four components:-

(i) To provide coaching of good quality for DNT candidates to enable them to appear in
competitive examinations.

(i) To provide Health Insurance to them.
(i) To facilitate livelihood initiative at community level; and

(iv) To provide financial assistance for construction of houses for members of these
communities.
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTICN NO.2510
TO BE ANSWERED ON 03.08.2021

SCHEMES FOR SENIOR CITIZENS
+2510. SHRI ASHOK MAHADEORAO NETE:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government is taking any steps to protect the rights of senior citizens in the
country, if so, the details thereof;

(b) the status of the implementation of Maintenance and Welfare of Parents and Senior
Citizens Act, 2007, if so, the details thereof}:

(c) whether the Government has any plan to introduce a new national policy for senior
citizens; and

(d) if so, the details thereof and whether any time limit has been fixed in this regard?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SUSHRI PRATIMA BHOUMIK)

(a) and (b): Yes, sir. The Maintenance and Welfare of Parents and Senior Citizens Act, 2007
(MWPSC) recognises the right of the senior citizens to live a life of dignity. The Act provides
for financial security to the parents and senior citizens and can award maintenance to the
parents if they are not properly cared for. The Act also has provision of punishment with
imprisonment upto three months or fine of up to Rs. 5000/- or both for children or relatives,
who abandon senior citizens. All the States/UTs have notified the MWPSC Act, 2007 and
have taken consequential steps like appointment of Maintenance officers, Maintenance
Tribunals and Appellate Tribunals.

(¢) & (d): The existing National Policy on Older Persons (NPOP) was announced in 1999 to |
reaffirm the commitment of the Government to ensure the well being of the older
persons. Keeping in view the changing demographic pattern, socioeconomic needs of the
senior citizens, social value system and advancement in the field of science and technology
over the last decade, a new National Policy for Senior Citizens is under finalization to replace”
the National Policy for Older Persons 1999. B
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GOVERNMENT OF INDIA

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.3864
TO BE ANSWERED ON 21.12.2021

SC/ST SCHOLARSHIPS
$3864. SHRI RATTAN LAL KATARIA:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has received certain complaints about scams in scholarship of
students belonging to SC/ST in educational institutions in different States of the country during
the last three years;

(b) if so, the details thereof;

(c) whether any cases have been filed against the educational institutions involved in those
scams; and

(d) if so, the details thereof?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI A. NARAYANASWAMY)

(a) & (b): Yes Sir. In the month of August, 2020, the Government has received some complaints
regarding misappropriation of funds under Post Matric Scholarship Scheme for Scheduled Caste
students in the state of Punjab.

(¢) & (d): Yes Sir. The case has been referred to the Central Bureau of Investigation (CBI) for
investigation. =
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO.3114
TO BE ANSWERED ON 22.03.2022

INCREASING INCOME LIMIT FOR CREAMY LAYER IN GBCs
3114. SHRI PRAJWAL REVANNA:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government proposes to increase the income limit of crearny layer in OBCs from
8 lakh to 12 lakh;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) the time by which it is likely to be done?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SUSHRI PRATIMA BHOUMIK)

(a) to (c): A proposal for revision of the income criteria for determining the Creamy Layer
amongst the OBCs is under consideration of the Government. '
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2022-2023)
(SEVENTEENTH LOK SABHA)
SIXTH SITTING
(19.05.2023)

The Committee sat from 1500 hours to 1615 hours in Committee Room No. ‘C’, Parliament House

Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson

MEMBERS

2. Shri Ramesh Chander Kaushik

3 Shri Kaushalendra Kumar

4, Shri Khagen Murmu

O Prof. Sougata Ray

SECRETARIAT

1.  Shri J.M. Baisakh - Joint Secretary

2.  Shri M.C. Gupta - Deputy Secretary

3. Smt. Vineeta Sachdeva - Under Secretary
WITNESSES

Mini f Social Justice and Empowerment (Department ial

] nd Empowerment

1. Shri Saurabh Garg, Secretary

2. Smt, Yogita Swaroop, Senior Economic Advisor

3. Smt. Radhika Chakravarthy, Joint Secretary

4, Shri Bharat Lal Meena, Director

5. Shri Anil Kumar V Patil, Director

6. Shri N Khamchin Thang, Director

Ministry of Parliamentary Affairs

1, Shri Prabhat Kumar Tripathy - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 15
Memoranda containing requests received from various Ministries/Departments for
dropping of 23 pending Assurances and (ii) take oral evidence of the representatives
of the Ministry of Social Justice and Empowerment (Department of Social Justice and
Empowerment) regarding pending Assurances.
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3. Thereafter, the representatives of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) and the Ministry of
Parliamentary Affairs were ushered in. Welcoming the witnesses to the sitting of the
Committee, the Chairperson impressed upon them not to disclose the deliberations of
the Committee to any outsider. The Committee then took oral evidence of the
representatives of the Ministry of Social Justice and Empowerment (Department of
Social Justice and Empowerment) regarding pending Assurances (Annexure-III).
Considering the long pendency of a large number of Assurances of the Department,
the Chairperson asked the representatives to give an overview of the pending
Assurances and brief the Committee about the internal mechanism in place for
monitoring and review of the Committee pending Assurances in the Ministry.

4, The Secretary, Ministry of Social Justice and Empowerment (Department of
Social Justice and Empowerment), briefed the Committee about the review meetings
being held for implementation of pending Assurances. The Chairperson asked the
representatives of the Ministry to furnish the Minutes of their review meetings for
monitoring of pending Assurances.

5. The Members then raised queries and sought clarifications on the pending
Assurances which were responded to and classified by the witnesses. As some queries
required detailed replies and inputs from various quarters, the Chairperson asked the
witnesses to furnish written replies on the same in due course.

6. The Committee observed that there have been inordinate delays in laying of
Implementation Reports in the House even though the action has been completed on
various Assurances by the Ministry of Social Justice and Empowerment (Department
of Social Justice and Empowerment). The Committee directed the representatives of
the Ministry to furnish Implementation Reports in respect of all such Assurances to the
Ministry of Parliamentary Affairs at the earliest.

7. The Chairperson thanked the witnesses for deposing before the Committee and
furnishing the valuable information on the queries raised and clarifications sought by
them.

The witnesses, then, withdrew.

A verbatim record of the proceedings has been kept.

The Committee then adjourned.

XXX XXX - XXX XXX XXX XXX
XXX XXX XXX XXX XXX XXX
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Annexure-III

COMMITTEE ON GOVERNMENT ASSURANGES (2022-2023), LOK SABHA

Statement of Pending Assurances pertaining to the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) discussed during
Oral Evidence held on 19.05.2023

SI.No. S$Q/USQ No. dated Subject

SQ No. 385 Misuse of Funds by NGOs
dated 05.08.2014
(Supplementary by Shri
Laxman Giluwa, M.P.)

2. SQ No. 239 Home Care Services for Senior Citizens
dated 01.08.2017

3 usQ No. 523 Old Age Homes
dated 19.12.2017

4, UsQ No. 604 Maintenance and Welfare of Parents and Senior Citizens
dated 06.02.2018 Act, 2007

5, USQ No. 969 Star Ratings to Old Age Homes
dated 24.07.2018

6. USQ No. 3426 Rashtriya Vayoshri Yojana
dated 07.08.2018

7. SQ No. 59 Sub-Categorisation of OBCs
dated 25.06.2019

8. UsQ No. 480 Commission for Sub-Categorisation of OBCs
dated 25.06.2019

9. Discussion on the General Discussion on General Budget-Demands for Grants of
Budget dated 16.03.2020 the Ministry of Social Justice and Empowerment
(Shri Adhir Ranjan
Chowdhury,M.P.)

10, USQ No, 1401 Creamy Layer Issue
dated 20.09.2020

11. usQ No. 141 Income Criteria for OBCs Creamy Layer
dated 02.02.2021

12. USQ No. 172 Discrimination in OBC Admissions in Central Universities
dated 02.02.2021

13: USQ No. 3303 Reservation Benefit to OBCs
dated 16.03.2021

14, USQ No. 3406 Sub-Categorisation of OBCs
dated 16.03.2021

15. USQ No. 3426 Discrimination faced by SCs and OBCs Community
dated 16.03.2021

16. USQ No. 4429 Issuance of OBC Non-Creamy Layer Certificates
dated 23.03.2021

Fi




17. USQ No. 4513 Sub-Categorisation of OBCs
dated 23.03.2021
18. USQ No. 284 Income Limit of OBCs Creamy Layer
dated 20.07.2021
19. USQ No. 417 Increase the Creamy Layer Criteria
dated 20.07.2021
20. USQ No. 441 Welfare Schemes for OBCs
dated 20.07.2021
7 USQ No. 1208 National Commission for De-Notified and Nomadic Tribes
dated 27.07.2021
22, UsSQ No. 2510 Schemes for Senior Citizens
dated 03.08.2021
23. UsQ No. 3864 SC/ST Scholarships
dated 21.12.2021
24. USQ No. 3114 Increasing Income Limit for Creamy Layer in OBCs

dated 22.03.2022
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2023-2024)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(14.12.2023)

The Committee sat from 1500 hours to 1545 hours in Room No. 216,
(Chairperson’s Chamber), ‘B’ Block, EPHA, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

Shri Nihal Chand Chauhan
Shri Kishan Kapoor

Shri Ramesh Chander Kaushik
Shri Khagen Murmu

Shri Santosh Pandey

Shri M.K. Raghavan

Shri Chandra Sekhar Sahu
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Secretariat

Shri J.M. Baisakh - Joint Secretary
Dr. (Smt.) Sagarika Dash Director

Shri M.C. Gupta Deputy Secretary
Smt, Vineeta Sachdeva Under Secretary
Shri Sanjeev Kumar Gulati Under Secretary
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At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following Seven (07) draft Reports
without any amendments:-

(i) Draft Ninety-First Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment)’;

(i)  Draft Ninety-Second Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Education (Department
of Higher Education)’;

(iii)  Draft Ninety-Third Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)"; and

9



(iv)
v)

(vi)
(vii)

2.
during

Draft Ninety-Fourth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Not Acceded to)’;

Draft Ninety-Fifth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Railways’;

Draft Ninety-Sixth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and

Draft Ninety-Seventh Report (17th Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)’;

The Committee also authorized the Chairperson to present the Reports
the ongoing Session.

The Committee then adjourned.
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COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2022 - 2023)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMBERS
" Shri Nihal Chand Chauhan

Shri Gaurav Gogoi
Shri Ramesh Chander Kaushik
Shri Kaushlendra Kumar
Shri Khagen Murmu
Shri Ashok Mahadeorao Nete
Shri Santosh Pandey
Shri M.K. Raghavan
. Prof. Sougata Ray
. Shri Chandra Sekhar Sahu
Shri Indra Hang Subba
. Smt. Supriya Sadanand Sule
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. Shri Kishan Kapoor**
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. Vacant

SECRETARIAT

Shri J.M. Baisakh - Joint Secretary
Dr. Sagarika Dash - Director

Shri M.C. Gupta - Deputy Secretary
Smt. Vineeta Sachdeva - Under Secretary
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The Committee have been constituted w.e.f. 09 October, 2022 vide Para No. 5363 of Lok Sabha
Bulletin Part-II dated 09 November, 2022

Nominated to the Committee vide Para No. 7327 of Lok Sabha Bulletin Part-II dated 16 August,
2023
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